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BEF'ORE THE NATIONAL GREEN TRIBUNAL

U/ESTERN ZONE BENCH, PUNE

APPEAL NO. al2O2O lWZl

MATTER OF:

-(j '1vrn RA S. KAKULE ...APPELLANT

VERSUS

TATE POLLUTION CONTROL BOARD & ORS.

...RESPONDENTS

I, Dr. Shamilla Monteiro, daughter of Shri Augusto Monteiro, aged

about 50 years, Indian National, r/o House No. 5, Uttam Dharshan,

Oppo. Sai Baba Temple, Kadamba Plateau, Chimbel, Tiswadi-Goa,

do hereby on solemn affirmation, state as under:

1 . That I am holding the post of Member Secretary in Goa State

Pollution Control Board and being well conversant with the facts of

the present case, am competent to depose by way of the present

affidavit.

2. That the subject matter is pending adjudication before this

Honble Tribunal wherein the Respondent No. t has filed its detailed

reply affidavit, the contents whereof be treated as part of the present

status report and are not being repeated herein for the sake of

brevity. It has interalia been stated in the reply that the Unit had

stopped its operation since 17.12.2O2O.

STATUS REPORT IN TERMS OF THE ORDER DATED 14.12.2021
ON BEHALF OF RESPONDENT NO 1. GOA STATE POLLUTION
CONTROL BOARI)

TA

9
o
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Fcf)

ReB. No.
1?4109
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3. That the present status report is being ftled in terms of order

d,ated. 74.12.2021 passed in the subject matter, to bring on rnnfi;
the facts and events which have transpired after filing of *re rFl6
allidavit by Respondent No.l. 

i /r0ij,r,rr,l

4. That the Respondent No. 2 applied to the Respona.J;, i+ew
for issuance of Consent to Establish installation of Dry 

"Rgh=
Collector/Scrubber vide application dated 07/05/202 I which *1*
granted by the Respondent Board vide Consent to Establish Order

dated 31.05.2021,vaIid upto Commissioning of the unit or 6 months

whichever was earlier. The Consent Order did not permit the unit to
commence operations but only permitted the installation of the Dry

Carbon Collector/ Scrubber.

The true copy of the Consent to Establish Order installation of

Dry Carbon Collector/ Scrubber issued to the Respondent no. 2 by

the Answering Respondent Board, dated 31.05.2021is marked and

annexed as Annexure A.

5. The Respondent Board vide letter dated Ol l07 12021 informed

the Appellant that it had issued the aJorestatedConsent to Establish

(CTE) Order dated 31.05.2021 to the Respondent no.2.The

Appellant/Complainant submitted an objection dated 16/07 l2O2t
to CTE dated 01.07.2021 and the Respondent Board granted a
personal hearing in the matter to the Appellant and the Respondent

no. 2 on 03lOBl2O2l. Thereafter the Appellant submitted a detailed

Objection dated 03 I 08 I 2021.

A true copy of the letter dated OllOT 12021 issued by the

Respondent Board to the Appellantis herewith marked and annexed

as AnnexureB.
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4
The true copies of the Objections raised by the Appellant/

Complainant dated 16 I 07 l2O2l and 03 I 08 I 2O2l to the letter dated

That the Respondent No. 2 thereafter submitted an application

ated 12l08l2O2l for Consent to Operate (CCA-Expansion) for t1le

operation of Dry Carbon Collector/ Scrubber.An inspection of M/s

French Bakery was conducted by the Inspecting Official of the

Respondent Board on 17.08.2021 and Inspection Report was

prepared. The report of inspection indicates that the unit had

installed theDry Carbon Collector/Scrubber, installed a 1.5.HP

motor and increased the stack height of the Oven of the unit to 15

meters. The report also stated that the Unit was not in operation.

The true copy of the Application submitted by respondent No.

2 to the Respondent Board, dated 12.O8.2021 is herewith marked

and annexed as Annexure D,

The true copy of the Inspection Report dated 17.08.2021 is

herewith marked and annexed as AanexureE.

7. That the Respondent Board, in its 1486 Board Meeting dated

07.O9.2021, under agenda no. 6 Bakery Units of capacity < lMT/day

using wood fired oven' discussed that the Board gets many

complaints with regard to traditional Bakery using fire wood specially

in cities where there are adjoining high rise buildings and dense

population. It was also informed that the bakeries operating

<lMT/day with gas/electric ovens are categoized as Green category

where as capacity > 1 MT/day using wood fired oven in Orange

category. Further, bakery units of >1 MT/day using wood as fuel are

to be categorised under orange as the score calculated by TAC is

between 40 to 60. (43.75). After due deliberation, the members of the

board approved to categorise these units under orange and direct all

bakeries operating in the city with wood fired oven to switch over to

rPr

*

l.O7.2O2l is herewith marked and annexed as Annexure C.

l>
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(
years on case to case basis.

The true copy of the relevant part of the 148th Board Me n
0A(

dated 07 .09.202 1 is herewith marked and annexed as Ann

8. That vide Order dated 05.11.2021, the Respondent Bo

issued Consent to Operate(Expansion) to M/s French Bakery for Trial

Operation of Dry Carbon Collector/ Scrubber, 1.5HP motor valid for

a period of one month from the date of issue of theConsent. The unit

was permitted to operate only for the period of 1 month in order to

test the efficiency of theDry Carbon Collector/ Scrubber.

The true copy of the Order dated 05.11.2021issued by the

Respondent Board is herewith marked and annexed as AnnexureG.

9. In order to test the efficiency of the installed Dry Carbon

Collector/ Scrubber; officials of the Board conducted Stack

Monitoring of both the ovens installedin the unit on 6.12.2021 and

08.12.2021 .The Reports of Analysis indicate that the Total

Particulate Matter (TPM) emitted from the Ovens of the unit after

passing through the Dry Carbon Collector/ Scrubberis within the

permissible limits.

It may be also noted that the Board has conducted Stack monitoring

on 13lOll2O2O &,2llOl12020 prior to installation of Dry Carbon

Collector/ Scrubber and further Board has also conducted stack

monitoring after installation of Dry Carbon Collector/ Scrubberof the

both ovens installed by the unit.lt is observed that there is 32%

reduction in PM Parameters in oven 1 and 62yo reduction of total

particulate parameters in oven 2.

The true copy of the Stack Monitoring Report/Analysis reports

dated 13.01.2020 and 2l.Ol.2O2O conducted by the Answering

c

gas/electric ovens over a period of one year and rest may be

permitted to switch on to electric oven/gas oven over a period of

PI
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Board prior to the installation Dry Carbon Collector/ Scrubberis

herewith marked and annexed as Annexure H.

The true copy of the Stack Monitoring Report/Analysis Reports

d 06.12.2021 and 08.12.2021 conducted subsequent to the

ation of Dry Carbon Collector/ Scrubberby the Answering

is herewith marked and annexed as Annexure I.

.{

:]t l
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0
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c5
t,(1 lO.That in the 149ft Meeting of Goa State Pollution Control Board

held on 21.12.2021 it was clarified with respect to Agenda No. 6

tsakery Units of capacity < lMT/day using wood fired oven'of the

148tr meeting held on 07.O9.2021, the decision of the Board be read

as under:

"FYrtler bakery units of <1MT day usirlg uood as fuel are to be

categonsed under orange as tte score calanlated bg TAC i.s

betu.teen 40-6 0 (43. 7 5 ). "

The true copy of the relevant pages of 149th Meeting of Goa State

Pollution Control Board held on 21.12.2021 is being annexed

herewith as Annexure J

1 1. That the Consent to Operate dated 05. 1 1 .202 1 which was valid

for one month has since expired. However, the Respondent no. 2 unit

had applied for renewal of the Consent operate (CCA-Expansion) for

the operation of Dry Carbon Collector/ Scrubbervide application

dated 07 1212022. T}re same has not been granted by the Board;

however the Board through its officials, conducted a site inspection

of the unit on O8lO2 12022 during which time the unit was found to

be in operation. The concerned Officials directed Respondent No. 2

to immediately stop its operation. Accordingly, Directions dated

15l03l2022 were issued to the Respondent unit directing it to stop

the operations of the unit in terms of the Boards earlier directions

dated 16/ l2l2O2O and to show cause as to why action should not
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be initiated by the Board against the unit for violation of the said

directions.

The true copy of the Application for renewal of the Consent

Operate (CCA-Expansion) for the operation of Carbon Dust Scrubber

Machine, dated 07.02.2022 received by the Answering Board from

the Respondent no.2 unit is herewith marked and annexed as

Annexure K.

The true copy ofthe Inspection Report of the Respondent no. 2

Unit conducted by Answering Board, dated 08.02.2022 is herewith

marked and annexed as AnnexureL.

The true copy of directions dated 15/03/2022 is herewith

marked and annexed as Annexure M.

12. That the annexures to the present affidavit are true copies of

their respective originals.

Verified in

A

NOTARIAL

^. DEPONENT

,i",|rouuuu" "'' ' -' "u'o.

Y*

VERIFICATION:

l-* on this 2 n day of March2O22 lhat the contents of

the above affidavit are true and correct to the best of my knowledge

and belief and as per the records maintained by Goa State Pollution

Control Board. No part of it is false and nothing material has been

concealed therefrom. \v.=
DEPONENT

Goa !

ac

NOTA L IAL
50tE ltvl t\ltY ,:.,: r I;i rr': i

D.r
s

WHO lS lDt.iTltltD BEtO'i[ ,.:,

nti'la t"lonleiuro,
*
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BY AD\

WHOh,, it

SERIAT NO

vAllD uPTo 19-05-2024

JOAQUIN4 GODIt!irO-NOT,' n v-prt l,lA rr-^nA

NOTARIAL NOTARIAL NOT-AFIAL
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)
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A ....l n-*^rr.u ' A'

GOA STATE PCILLUTION CONTROL BOARD
frq EIi"q q-{qur ft{iflrl frffi

(An l$O S001-2015, ISO 14001:2015. OI{SAS 18001 :2007 Certified Board)

Phone Nos :0832- 2407700,
2407701,
2407702

Tel/Fax No: 0832- 2407700

No. 12l202 I -PCB/8986 I 6/G0007 1 60

Email lds:
Chairman, GSPCB, AlH]IEell:StD9b4qa@]]l-SJ!
Member Secrelary, GSPCB. trs-osocb.ooa(Onic.in
Environmont Enstineer, GSPCB, oe-ogpcb.qo.A(O0lgi.t]
Scientlst, GSPCB, scientist{SSSb-SAa@!!Sj!
Ofl ice, gqepgUtoglpeb. i!

Datc: 31st May 2021

c6ia

\-ffirt\17l

Conscnt to flst,rl)lish is hercby glantcd to:

M/S, TRDNCI{ BAKEITI'
(Represented by Mr. A{orio Gil. Renry Gome

(Grcen Catcgory)
(Expansion of the unit)

Aqucm, Alto, Margao, Salcetc Goa.

Tl:e Consent to Establish is verlid upto Commissioning o1'the unit or'6 urontlrs which cver
is earlier.

Sr. No. Desclilltion Quantity
01. Dn, Cnrbon Collcctor Scrubbcr

3. CONDITIONS RIIQ I]IRI]D TO BII CON{PI,IED UNDER TIID IVATER ACT':

( i) The daily cluantity olimlustlial ellluent fiom the unit shall not cxceed NIL.

1'he daily quantity of eI'llucnt fiorn the unit (,reruagc & su.lktge) shall not cxcced [!l!
KLD.

I)omestic Efllucnt trertrnent aud Disposnl:-
The dornestic wastewatel shall be treated irr a properly designcd septic-tank and
discharged on land for percolation through soaklit of adequate size within the
premises.

( ii)

(ii0

Neal Pilelne Industlial Estale. Opp.- Saligao Seminary, Saligao-Bardez G'r:a-40351 I

Conscnt to Dstablish undcl Section 26 of thc Water (Prevention & Control of Pollution)
ActJ974 & undcr Scction 21 of thc Air (Prevention & Control of Polluti0[) Act. 1981.

['I'o bo rel'crred ns \\/atcr Act and Air Act rcspcctivclll,]

Located in the area declarcd unclel the plovisions of the Water Act and Air Act, subject to the

provistons of the Act and thc Rr.rles and thc Olders that may be urade further and sul-lject to the

Itrllowing terrns and conditions;

2. This Consent is valid for the installation of:

1

201



(iii)A good hor.tse-kceping shall be rnaintained within the unit prenrises. All pipes, valves and
drains shall be rlaintaineci in leak-proof condition. Flool rvashings shall be n:aintained to the
efflueut collection systel)t only ancl shall not be allowed to fir:d way in open areas.

(iv) NoIr:Ilazardous Solid Wastc:
All thc Solid rvastes alising in the plemises shall be properly classified and disposed
offto the satis{hction ofthe Board.
The total uantit shall be se ated and treated as follows:c

t.

11.

llt.

Sr.
llo,

Type of scgregatcd solid
rv1lstc

4. CONDITIONS REOUIRED TO BE COMI'LIED UNDBR TI'IE AII{ ACT:

witl'rin thc rentiscs in res ect of noise. The limits are as follows

Da.)'linrc is rcclconetl bel.ween 6 a.m, lo l0 p.m. and night tinte is reclconcd bctv,cen l0 p.m. to 6 a.nr

5. GENEIIAI, CONDITIONS:

The donrestic waste water shall bc t::eated in a property designed septic tank and

dischalged on land for percolation tluough soak pit of adequate size within the factory

1: t'e rn ise s ,

The applicaut shall uot change oI altel ths quantity, the rates ofdischarge, temperature and

the n:ode ofdisposal ofthe eflluent without previous written permission ofthe Board.

The applicant shall provide facilities for collection ofthe sanrples to the Board staffl

Stack heights for: a (Diesel generator set(s) shall be as follows:
Diesel Cenerator set(s): Tlte rninimum height of the stack to be ptovided with each

generator shall be as per the fornrula I'I :h'l'o"fWfr whcre H = totat height of the

(a)stack in n:eters, h: treight of the building in nretels where the genel'atols is installed

and I(VA = total genelatol capacity of the set itl I(VA.
(b) The generator shall be installed in a closcd area with a silencet ancl suitable noise

absorption systelns so as to corqtly with the ambieul noise level standards ts nrentioned

bclow:
(c) The ambient noise level shall not exceed 75 dB (A) at a distance of 5 lneters fi'om tlte

soutce,

Quantity Disposal

Sokl as mnnurc

Limils in dB (A) Leq
Day time Night tinre

Category of Area,/ Zone

70'75

65 55

45

40

Commercial Area
IndustriaI Area

Resideutial Alea
S ilcnce Zone 50

Ncar Pilcrnc Inclusllial Bslatc, Opp.- S.rligao Scnrinaly, Saligao-llaLdcz (ioa-40351I

Solid Waste (Ash) 5 l(,:/day

(i) The unit shall take adequatc lncasurcs for control of noise levels florn its own sources

55

202



The applicant shall provide Po[s ir1 the chinrney / stacl< and facilities such as laclder,
platlornr ctc. as per the ciirectrons of Pollr"rtion Contlol Boald {br mouitolir:g tfie air
eurissions aud thc sanrc slrall be open for iuspection and use thc Board's staff. Tire
clrimney / stack attached to \/arious sources o1'emissions shall be desiguated by nunrbers
such as S-1, S-2, etc. and these shall be painted/ displayed to fhcilitate identification.

Tlre industry shall implernent the following Rulcs and Regulations uotified by the Ministry
if Environrnent and Forcsts, Govt. ofIndia.

a) llazardous and other Wastes (Malagen:ent And Transboundary Moveme nt) As
amended Rules, 201 8;

b) Mariufacturc, storage ancl Import of Hazarclous Chernicals Rules, 1989;

lrll, Tlrere shall not be auy pelceptible odour outside thc industrial plemises.

All the Rules and Regulations notified by the Ministry of Environnrent and Forests, Covt.
of hrdia in rcspect ofnoise pollution control rneasures shall be followed to avoid nuisance

to public.

lx Notwithstanding anything contained in this conditional letter ofconsent, the Board hereby

reservcs its right and powers under section 2') (2) of the Water' (Prevention and Contlol ol
Pollrrtion) Act 1()74 and under scction 2l (4) of tlrc AiL (l?revention and Contlol of
Pollution) Act l98l to rcview any ol all the conditions irqroscd hereby.

Any change in the details nrade after the submission of the applicatior/ after obtaining the

Consent to Establish shall be brought to the notice ofthe Board irnnrediately.

This Consent to Establish is granted without any prejudice to any othel permissions(s)

requircd under any laws, bye - laws and regulations in force.

The uLrit should obtairl peulission l}om the Forest DepartrnenV Wild Life Board wherever
applicable.

x

xl

vllt.

xll

x l.

x l\r.

Thc unit should irlplement rairr water harvesting and glound water re-clrarge measrrles in
consultation and approval of the Water Resource Departl'nent, Govertrntetrt of Coa aud

Dircctorate of Industrics, l'radc and Comnrerce, Covernutent of Goa, befole subrnitting an

a1:plication fol Conscnt to Operate.

Noal l:'ilcrnc IrrdLrstrial EstaLc. Opp.- Saligao SeLninary, Sa ligao-1)ardr:z Gtla-4035 I I

vl,

c) I{ules lol thc Manufacture, Uso, Impolt and Storagc of'l-lazaldous Micro - organisnr
/ - Gcnetically Engineered Organisms ol Cell, 1989.

Thc unit/ gelrelator shall be responsible fur safe and scientific collectiou, lranspoftation,
treatment and disposal of Bio-Medical Waste as per the pt'ovisious made under the Bio-
Medical Waste Management Aurended Rules, 2018. Any activity as defined under

BMWM Rules lras to obtain a separate Authorization frorn Goa State Pollution Contrnl
Board.
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The unit should obtaiu all permissions / approvals as required under the plevalent Rules /
Acts in folce.

XVI. The urit shall apply for Consents to O;:elate of the Board as required under section 25(l)
(b & c) ofthe Watcr (Prevcntion antl Contlol of Pollution) Act, 1974 and under section 2l
of the Air' (Prevention and Coltrol of Pollution) Act, l98l in the prescribed application
forrn, 45 days befole comnrissioning of the plant

xvl1. Reliable flow meter shall be installed to nraintain recold of water consumptiorr / waste
water consumption per day. This records so maintained shall be r:ade available to the
Boald officials whencver lequired.

xvlll The unit shall submit retunrs ftrr disposal of batteries under the Battcrics (Managernettt &
Ifandling) Rules 2001, if applicable,

x tx.

xx.

xxl,

xxll

The unit shall subririt returns fol disposal of e-waste under the E-Wastc Managenrent
Anrcnded Rules 2018, if applicable.

'Ihe unit shall subrnit returns for disposal of plastic waste under the Plastic Wastc
Management Arnended Rules 2018, as applicable.

Tlrc unit shnll comply rvith thc Guidclines and DUST Mitigation rncasures in
handling Construction nraterinl aud C & D rvnste issued by ccntral Pollution Contlol
Board and are placcd on Board rvebsitc goaspcb.gov.in.

'Ihc unit shall providc a stach of onc urctcr abovc thc roof of thc ncarcst building,

To,
M/S. FRBNCH BAI(BRY,
C/o. Mr. Mnrio Gil Remy Gomes,
II. No. 305, Nclr Frcnch Bakely, Aquem, Alto, Margao, Salcctc Goa.

Copy to: - I Accounts Sectiorr 2 Conoernetl File 3 Cuald File

I{cceivcd Consent fee of: 'l'hc ca ital Invcstmcnt of the urit is lls. 5 03 00/-

Challan no.
1530

NAN DAN Dieitally sisned
bv NANDAN

PRABH U pRnsuuoessnr

D ESSA I ?i,l:,i9'1,',''#
(Nandan V. Prabhrrdessai)

Assistfl nt Envitonnrerrtal Bnginccr
1;or Goa State Pollution Control Boar<l

Amount
Rs. 1200/- (NOC fees) t3105t2021

Nerrl I'ilerno lndustriirl Estato, Opp.- Saligao Seminary, Saligao-Bardcz Goa-40351 I

Date
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A.lrtelrrrto t B )

GOA STATE POLLUTION CONTROL BOARI)

"ilq {rwr }r(qur f{,iTrT {sa6
(An ISO 9001-2015, ISO 14001:20'15. OHSAS 18001:2007 Certifled Board)

GOAPhon6 Nos.

TeUFsx No.

oe32-2407700
240770',1,2407702
240'n03

4832-240TtOO

-

!Effi
Em.lltd!r

Chalrman, cSPCB: chalrman-g3pcb.gosOnlc.ln
Mombsr Socretary GSPCB; m8.lspob,gosonlc.ln
Envlronmont EnglDc€r, GSPCB: olglpcb,gor.nlc.,n
Sctcntlrt, GSPCB: rclentlst glpcb.eosentc.tn
Ofllc{: gorpobe grpcb.ln

nate:7f1otnttztNo. I/20i2I-f,( ll t,t,x4-rxt-ot f 79Ch f fS S O

-l 
o,

Nlr'. J''[:t hcrrrl rrr S. l(rl;ulr.
('acrrlo I lousc. \t'lu ,\t1rr'rn
l'osl-Ollice.
I I l r'111r o-( i olt.

Srrlr: llcg:rrtling ('ortsrnl to Ist:rblish (l,.rprrrrsiorr) lin irtsl:rllirliort ol'tln
(l:rrlron ('ollcc lo l Sclulrbcr.

Itcl'1o: l'ollrrtiorr:r1>peul No. I'r\i l/2{}2(}/,\il in \lisr',.,\plrr.\ri.',5i3(ll(}/slr1/l){)ll/xll
(l"rcrrch llulrt'r'r' \:/s. (iSl>('l| & ors)

Sir'.

\\Iilh rclcrcncc Io tltc abovc citctl suhicct. tlris is to inlirrnt vorr lhll lhc copy ol thc
c(rnscnl l() cstitblislt issrrcrl hr lltr: lloattl t{r \'1,'1. l:rtnel) l}irkcrr ritle t,rdcr no. 12,''102 I-
l'( l] S()ll()l() ( il){}071()() (irlc(l il'(}1 ':l0ll.Iirt i t r :, t r t I I r I t i r r t t rrl rlrr ( :u hott ( ollee ttrr Sclrrhhcr.
is crreloscLl lrtrtrr illr Iirl rorrt irtlirnrrittion.

You rs ir it h fu llr,,

{ l)r. Slra rrr il'.t olllciH))
)lenthcl Scrt'c til r\'

(;o1r Slllc l'ollrrliort ( rtrrlrol Iilrrrl

('opY t(l:
l ) Ollict copv
l) ( iuiu (l lllc

Near Pilemo lndustrial Estate, Opp. Saligao Seminary, Sallgao, Bardoz, Goa - 403 51 1
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-}IAHENDRA S. KAKULE /. ttt tt e,y o(e
B.E. (ClVlL). t .Sc (R€.1 Eslst Vd.)
F.l.v.. M.t.E . M.t.c.A.

Chartercd Engineer, Registcrcd Valucr. Arbitraror

OlTicc : Caculo llouse. Ncrr Aqucm Posr Office,
Margao. Coa. Ph: .91 9125E06?64

Mbl : *91 9t224t5550
t.marl : mcaculoln, gmarl conr

L', 6l

Brrnch : Off. No. 2,2nd Floor,
El-Dorado Plezt,
Ncer Marlcl, Panajr. Goa
Ph. +9t 797295151I

ty

L' sk .^

"l^,J*-
-a *Date 1610712021

Regd Ad

To,

The Member Secretary,

Goa State Pollution Control Board,

Near Saligao Seminary,

Saligao - Goa

Madam

Sub : Consent to Establish issued to French Bakery situated in Aquem -
Margao vide Letter bearing no. 1 l2il2'l-PCBIFLM-18291/Tech/5350
dated 117121.

I am in receipt of your letter with reference to the above mentioned
subject, I request you to kindly hold a personal hearing in the matter
either physically or through video conferencing so that I am afforded a
reasonable hearing in the matter, in keeping with the principles of natural
justice. ln the meantime I request you to keep the said order for Consent
to Establish in abeyance.

t
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. Further, I also wish to inform you that installing of carbon dry scrubber
will not be a sufficient measure in preventing smoke from directly
entering my residential premises. Also, various illegalities and
inegularities committed by the Bakery have already been elaborated in
detail in the Expert Report dated 28l9t21 which has already been
produced before the Board and the contents of which have already been
appreciatd by the Board. The said Expert Report may be deemed to be
a part and parcel of this letter and is not produced before the Board
again for the sake of brevity.

The Board had issued a Conditional Consent to the unit and had
directed the Bakery to shift to electric ovens and due to failure of the unit
to comply with the same. closure order was issued to the unit. ln light of
the above I request you to kindly enforce the closure order. The grant of
Consent to Establish a carbon dry scrubber seems to be a patent
contradiction to the Board's own findings and is against the intent of the
Board's oln closure order wherein the Board had specifically closed
down the unit for its failure to install electric ovens. I submit that installing
a carbon dry scrubber would be an exercise in futility in the present case
where the unrt is situated in a densely populated urban residential area
with my residential house being lccated barely 4m from the said bakery.

Grave prejudice and serious iniury will be caused to my family and me if
the closure order is not enforced and if the Consent to establish is not
kept in abeyance. lf any decision averse to my interest is taken, I will be
left with no recourse but to approach the Hon'ble National Green
Tribunal to enforce my fundamental right to life.

Kakule
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NO. 1120/ll-l'CB/FL\l-18291/Tcch/5350 dated ll7l2$2l ISSUED BY
GSPCB TO M/S. FR ENCH BAKERY

I i Baclisround ancl Sequcnce oI'Events:

', *.,rnpiaint rvas tlled in the Coa Srare Pollution Control Board (GSPCB) by Shri
' l::r'::.idl;l l..akrric ictrntplainrrnr)against Mrs French Bakery located at Aquem,
,.,-,i\i. rL,or1 ) i)n iy,Ui l() lU lor entirring air pollutants directly affecting his
.- .r,'' | :rl r'\r{),)e!'r\ l),-rc Ll l:lcl,. ol appropriate response for more than 6 months,
',:,,ir "orlplaint was t'iled on 17i09/2018. lhe gist of the matter is as follows:

I he bakery in question under the name of "French Bakery" (hereinafter
:rtso ret'ened to as "the Unit") is situated in a densely populated residential
,r::; i '.', ilhin ihe limit" of Margao Municipal Council) at a distance of only
.,i,t,r.rt i rrr il'onr rhe appeliant's Residential Property near Aquem Post
()1'1lce in Margao City'. Goa.

2 ) I'he production capacity of the Bakery is 250 kg of bread per day (As per

GSPCB's inspection reports) and it operates with two rnood fired ovens

consuming 80 Kg of flre wood per day, as per GSPCB's Inspection

Itepons, Further, as per the latter, said ovens are fired at l0am,3pm,
-1.-30pnr and 9prn on a dai11, basis 365 days a year.

1r l-ire srnoke enritted through the chimneys of the Ovens spreads out and

t)ows (depending on wind pattern) even at the ground floor level, directly
tos ards the residence of the complainant, threatening the health and well
being of his family. The said Chimneys are made of sub-standard steel
rcciioris iicci by u'ires to the rool and loosely secured extension joints
llloivinc fi'ee escape ol-sn'roke and polh,rtants through the same. The entire
Chirnnel, arrangement is unscientiflc and crude. Moreover, the workers
are engaged in rampant 1-u'e wood cutting and dumping of live "coal/ashes"
tionr thc' ovens u'ithin the bakery's compound very close to the
eourplainant's hoLrse. -l'his causes additional uncontrolled "smoke/dust"
cmissions and nuisance directly aft'ecting the complainant's house.

-l ) I ne area surroLlnding the Unit is densely populated and numer.ous
.:rrl,Jin!: { lrir lo i l)o,;is I'riqh) arc scen in the neighborhood (photos are

OBJECTIONS WITH RESPECT TO GRANT OF CONSENT TO ESTABLISH VIDE
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attached for ready reference). Hence it is obvious that even a be-iil
chimney arrangement is not a solution to abate health hazards to rhc

residents of the locality and in panicular the complainant rvho resides
barely 4m from the said unit and suffers extraordinary darnage due to rhe.

operations of the unit.

i) The tirst complaint was trled wav bacli rr-r Februatl 20 lti. Wheu rlr..:

GSPCB took cognizance of the case after the first cornplaint. it uas
found that the unit was functioning rvithout GSPCB's Corrsenr rr,

Operate (CTO) for decades since its establishment. irr hlalar.r
violation of the Air Act (i981) and !\/ater Act (1974) l'hi: ,::l',"1
for immediate action to issr.:e Directions ,,rnder Section.. i -1 \. { \.r.'irr.

Act) and 31 A (Air Act) for prompt closure olthe Lrnit (perrcling
enquiry).

ii) However, the GSPCB only conductecl a dela),ed site inspection on
1610412018. Baseci on this site ir.rspection repoft and a further delar
of three and half months the GSPCB issued Directions to the L nil
(under Section 33,{ ofWater Act 1974 and 3 1A olAir.\ct l98l ) r,n
3010712018. These Directions allorvcd the UrT it to conrinuc
functioning without CTO and without an1,' provision to contr(rl 1i.(.

continuing illegal and hazardous enrissions. I'he Unit rr'as riircclcil
to either increase the heiglit ol the MS sheets provicled along the
compiainant's house above the Chintney level or iucrease the heighl
of the Chimneys above the complainatlt's ltouse within i urontirs ol
issue of the Directions i. e. by 30/10/2018! The Unit','u'as also asl<crl
to apply for Consent to Operate (CTO) rvithin severr davs lionr rlrc
date oi issue of Directions.

iii) As the measures suggested in the directiolls issued by GSPCI3 ou
3010712018 failed to reduce the pollution and conscquent itcalllr
hazards caused, the complainant filed anothel corlplaint r,r.

1710912018 placing the said facts before the Board Thercalier rl,.
GSPCB conducted another site insFectiou (al'tcr I nronths) r'r,
08/l l/2018 and based on this issr-reC r Sho,,.. C:u::c \.r.1i.(' l\('\.
the Unit (under sectior, 3li\ oi r\ir r\ct tt)bi I and sccit(rn .\l \ ,'
WaterAct 1974) on 04/01i2019. alicr a lirrtho' tlclal ol' I rnorrlh:'

5) The sequence of events since the cL)lnplainant tlleC h:s fi:'sl :c::rpia,,,t ,.
thE GSPCB:
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ThroLrgh thrs SC'N specitic directions were given to the Unit to
s\\ ltch o\ er liorn llre wood ovens to electric oven within 6 weeks,
rvithout giving anv other option tvitlt respect to the existing
chirnncls. 'l'his proves that the GSpCB is convinced that the
directions durerl 30/07l2018 u,erc not sufficient to abate health
huzirrcls cr cn il l'ull1, conrplied rvith. Further, in their subsequent
,,,5lrcuIrons can'rcd oLrt o11 ?4/09/2019, 301 10120 1 9, 2 1 / i 1 /20 1 9 and
10, ll/l(.)19. the GSPCB has confirmed that the directions dated
i0107,'20|E 'were not satistacrorily complied with.

Ihe cornplainant had also lodged a complaint (on 08/10/2018) with
,1rc Lrbarr Heairh C.entre, Dept. of Health Services (DHS), Gor,t. of
tioa 1\4argao) againsr the health nuisance caused by the Unit. ln
r'!5p\.lnse t)rloLrgh therr Iettel dated l2110/2018 addressed to the
tr\l)( li. the L'HC (DFIS) has also confimedthatthe smoke emitted
h\ Th.. I nir lr I niiisancc and health hazard to the residents
\rn-r1)undine thr: llnir This reiterates the conrplainant's claim that the
directior-rs issued by the Board on30107/2018 have failed to control
the smoke emissions and consequent health hazards caused due to
the activities of the unit,

I-he t-lnit issueci an undated reply to the SCN (due iatest by last week
oi'ian 2019) u,irich claimed that it had already acted to comply with
the directives of the SCN. Apparently the said undated repiy was
filed before tl.re Board on 1910212019, much beyond the 15 day
period granted in the SCN to file the reply. Through this reply, the
Unit t-alsely claimed that ttrey had raised the height of chimneys to
i i ,5 rn and sealed the leaking joints of the same to prevent escape
o l' snroke.
Irurlher, lhe orvnel of the Unit expressed his inability to switch to
eiectric oven giving unconvincing reasons related to financial
constraint and bread quality.

On account of tailure of the GSPCB to dispose of the said SCN the
complainant was constrained to file a Writ Petition in the Hon'ble
I-Iigh Court seel<ing directions to dispose off the same. Surprisingly,
lhr- CSPCB ir.rsrcad of reprimanding the Unit for its blatant disregard
Iil thc- ciirectir.rns in the SCN rewarded it with a conditional CTO
rlatcd 17,106/1019 valid for 6 months by ignoring the complaint of
llre ,\ppellanr. lh". CfO once again stipulated that the Unit should
control smoke and switch over from fuel wood ovens to electric oven
(within a period of one year) for considering any extension of CTO.

\J

\,1)

\,\^-
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vii) The Hon'ble High Court u,as pleased to dispose olf tl.re Petitiorr. . ;Ll.'

Order dated 1710712019, based on the af'Frdavit tiled by tlrc i\lcrrr.'o'
Secretary (GSPCB) in wi, ich she placed thc CTO on recorcl. Thc \1\
was directed to monitor the l.lnit (rnonthl1 ) during the initial cons.nr
period of 6 months and take a decisiorr to cxtend thc C'1.(-) t li 'r .

further period of 6 months) only or-r satisf actor.." complr.tnce o l' :irr
consent conditions. Furthernore, the L.lnrt was dtrected to shrll ()\'cr'
from wood fired ovens to electric oven hefore the expir-l' of' ^'r,.
year's time, as per CTO Condition No. 5. Thc I-iC CIJ;; .,,..
granted liberty to the cornplainant to tlle an appeal be{brc tirr:
Appeilate Authority against the CTO.

viii) Tlre Appellate Authority in its Judgurent dated lTtl),'20l() r',r.
pleased to dismiss the Appeal no. 3/2019r AI]1 and Misc. i\pplrr \1,
68/20l9lStay/Poll, without appreciating the danger ot' r1r1211i1,.'',

conditional CTO to the delaulting l-irrit e nrittir-re lrazardor:s sr'rr.,L'r' ,"
a densely populated urbatt zone and the contil'tuous l'ililure r,1',1:,'
same to comply with the statutory dire'ctions given by the CSI)('il
Pertinent to note that the said order ol the Appellate autlroliir
maintained the conditiorr rro. 6 ol the conserlt to of elrlc l l. '

relevant part of the judgernent reads as {bllou s. 'ln ntt cort.s ttlt't.t,;
opinion, the GSPCB has granted reasc.tnttble time to tlrc rtnit to tit:'t
to elech'ic oyens. "

ix) Aggrieved by the said order of the Appellate Authoritv. rlrr.
complainant filed an Appeal against the .ludgenrent olthe Aopel!at,.r
Authority in the Hon'ble National Green Tribunal vide r\ppcal rrr,

812020 (WZ). The said appeal is pending.

x) In the ensuing period, the one year tirnc granted to the unlt t(\ illiri
to electric ovens expired on 2710612020, and tlte urrit oncc rlrilrrl
brazenly refused to comply. This compelled the CSPCB to c(ln,iri('
another inspection on 2910612020 bascd ou rvhich lrlothcl Slrr,ri
Cause Notice (No. 10/1i20-PCB/Leg/S399 clatecl 02i09i202()) rrur
issued (hereinafter refemed to as SCN-2). after a firrther cle lal r r l'',, , ,

months!

xi) The unit fiIed its reply to tl-re said SCN-: or', 1 1,1),l0 .:i.iiir,r: LIL.LL .
etnissions are within permissible linrits r:r,e:r u,ith thc usc ()i \\(\(r(
fired ovens and despite thc i'ac t tll.rt liir "irirrii,e 

n ire ruirt : ir:..
that of the surrounding buiidings, tl-rat thele is r-ro crrr ilorrlrrcrri,r
pollution or heaith hazard and to 'uvaive off consent corrditirrrr no (,
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lirc .Lnrt lrri\r | \(, tllcd enorhr'r letter on 81612020 requesting the
,i(),irri [(, \\r)\e oll consent condition no.6. Pertinent to note that
thc lJoarcl had spccilically refused to waive off the said consent
condition no. 6, and the relevant clause of the Board's order is
reproduced bclorv:

Thc,,ugh rlte entission ntonitoring at your unit is within limits, the
ltossibiitq, ol the smoke causing nuisance to the surrounding
btrilclings c(tt1t1or Lte ruled oltt as their height is greater than the
-'t:inttc.', he ;gi;i Thi: \t,os the prirnary reason to direct the unit to
sltil/ ro elec'trit oyens ancl ttntler the circumstances it would be
-!!'l.tiuDt'iJlc lrt rlire c't the tmit to ttop operations. "

Subsequently, the Board vide Directions bearing no. 10/1/20-
t'CB/Leg/12892 dated 2711012020 had noted lhat"The operation of
rhe Baken, commences at daytn at around 3 to 4am in the morning
t:nd thc.nr:rc/Aii in cf lhi' snioke disturbing the residents in the early

tit.,t tlil,,, i.1 ,1v, ,,tri,,, :.t .rir?rl-sc Cdnnot be rUled OUt. The SmOke
('. /r(.'/'(//r/r1r init.\(rtlcc lo| the neighbour and as a Jinal clpportuniry,
, t)it -iic dit'tr'tr,cl to.strL',ntit a Bunk Guarantee and actionplan to shifr
,,t ,'let rrit t,t'etit tt'i hin l5 tlat's failing which the operations of the
Lrnit v,r.ttrld be stopped immediately"

riii) Subsequently, vide Closure Order bearing number l0lll20-
PCB,4-eg/ 1 6 5 46 dated | 6 I 12 I 2020 the Board had directed the unit to
srop operations for failing to comply with the consent condition no.
6 of shifting to electric ovens within a period of one year. It bears
mentioning that the one year time granted by the Board had
cxpired on 27 /612020. Horvever, closure order was issued on
1611212020, after a further delay of almost 6 months!
Nevenheless, ir.r the said closure order the Board had noted that "I/ze
trnit i.: loc'oted u,ithin the ci'r' limits of Margao Municipality and is
.\.ttrrL)un.led b1 bttilclings inclucling the complainant and thai ihe
liottt'ti ittrtl git'an eintple time Jor tl,te unit to shift to electric ovens"
r' irich tirc unir hacl blazenll, relused [o comply with.

in the ensuing period, tl-re unit filed an Appeal before the
.\dministlative 'fribunal against the directions of GSPCB dated
21 /10p010 in Pollution Appeal no. PA/112020/Air in Misc. Apln.
No, 95/2020/stay/poll/ap. Pertinent to note that in the said Appeal,
the r;nit once again played to set aside the consgnt condition no. 6
b1 rvl-rich tl.re r"rnit rvas directed to shift to electric ovens.
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xv) Surprisingly, instead of ensuring lhat the unil cornplie<i rr itlr t ''
direction to shift to elec:tric oven. the GSP( ll r rde I-ctte r ircitrrr,-'
1120/21-PCBIFLM-18291/l'ecir,,5350 dated 1,7,1011 issLrcti :

Consent to Establish (Expansion) fbr installing a dtl c;r'brrn
collector scrubber to the unit. The Cornplainant being aggrievccl b'
the grant of the said CTE raises objections to the same as elaboratc(i
below.

Obiections to CTE bear tns no. | /20 l2l -P CB/FLM- 1 829 1 /'l ec h/5-\ 5( )

dated l/712021 :

-lhe 
complainant most respectfull,v states that :

i) Since the unit was closed down to replace wood tlred overrs \\,r'
electric ovens .the question of its "E,xrransion" does n,rt ;rt i!,' ,,,,,.
is granted a fresh consent after irrstalline clcctric orr'n. I.r'i, 

'

install the same was the primary reasorl to issue Closure Oldcr.

ii) The Board under the garb of issuing a fresh CTLI cannot seck ll
circumvent the very condition fbr which ciosure: direction u,as issLrcri
The grant of CTE to that extent would indicate arbitlarv r.rsc o l

powers, resulting in miscarriage oljustice.

iii) The CTE is against the intent of the Board's own closure noticc \\ hcr','
the unit was specifically closed down by ti,e Board by noting rhar rhc
emitted smoke was a source of nuisance to the cornplainant. l'hc ularl
of CTE would not only amount to mockery of tl.re Board s o\\ ir

findings but would also amount to abuse ol the process ol lar.v.

iv) The CTE is not in consonance with the conclusions alrir,ed at hr r1,r.

Board in its closure notice. Perlinent to notc that tlrc []oarcl ir,,i,
conducted more than 8 inspections ll'ortr thc tirrtc thc cor111Tl;1r11.,,.'

filed tl-re first complain\ on 191212018. All thc inspectrorr lrp,)r'r\ r,,\l
directions issued to the unit in the said peliod specilicallr barrrcri ,r,

use of wood fired ovens. 
- re Boarcl had notcd nurrerous issLrc.r

shortcomings in using wood fired ovens and as sr.rch l1i11l is,.,,,.,

specific directions to stop the use ol rvood fired ovens. L,nricr tl,,'
circumstances it would be al'ruse of the stattrLorv powers to o!')(',' r.', '

allow the use of wood fired ovens under the garb ot rssr.lln!. a lre sr,

CTE.

t\\'
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i ir,: ttlr L lrlborr scrubber will not solve any issues at loco and will not
pre\ !'nt snrokc ll or]t directly entering the Complainant's residential
l.rlcrriscs.'l-hc said iustallation will be an exercise in futiliry and will
allol rhe L:nit ro continue to cause nuisance and health hazards to the
. olr trrla inant.

''r lt is submitted rhar ri,hen there is visible smoke directly entering the
;;sidentiai prcrrrises ol rhe complainant, it cannot be concluded that
the said smoke is not harmful to health. The unit is therefore making
.rnreasonal"rlr' ,rse ol its land. thereby causing nuisance to the
,-ornplarnant br irnclLrlv rnterf'eling rvith the complainant in his
.()nrtbltah)le and convenient enjoyment of his own land. The conduct

r 'rtr( i[rit l: ri r]Lltsance sillce the consequences of such acts are not
,.,rri::rr'(l il ii. ,,,rrr lar-rtl bLrt exterrd to the land of the neighbour.

i'ri.1 
-l'he 

cluestion of allou,ing firewood fuelled ovens with the use of
scrubber does not arise since there is visible smoke directly entering
tlic lesidential plenrises ol the complainant.

i r I iri' []olirrl Lrrrilcl tlre garb o1-the Bakery being a green categorl, unit
!.rnn()l se e li r() pcnrit the unit to emit disproportionately Iarge
!luilntunr o1 turncs b; allorving it to flre its ovens 4 times a day wherein
c'rrch liring lasts a i'er.v hor.rrs. The said act renders the residential house
of the compiainant inhabitable as it is the structure which is located
ciosest to the said r-urit and the complainant thus suffers extraordinary
dalnages.

It Bears mentiorling that, the Board had issued Closure Direction to
ll:,: -::ril :nd s',oppeJ tl'lc operarions of the unit for its failure to instali
clectric ovens. lJnder the Circumstances the grant of CTE cannot be
tleatc'd as a lresh application since the matter pertains to the same
rrnit and same complainant and the facts and conclusions arrived at
irr tlrr: Boarcl !rilnr()r irc overlooked. The GSPCB ought not to have

-". c r.l considci'e .i tlre said application by the unit on the face of the
dircct ions and observations made by the GSPCB in its own closure
()rder L he C l'E to that extent is wholly and completely perverse.
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x) Pertinent to note that the Board l"rad catcgorically re lised t.r ',\ a i , .'

off the condition to shift to electric ovens despiie t1ul1ler:oLIS re(luc\i'
from the unit. This proves that the GSPCB r.vas convinced that ti..'
only way to mitigate the said pollution and nuisance caused br rhe

unit was to stop the use of rvood tired ovens and shift to eiectlrr'

ovens. It bears mentioning that in essence the grant of flesli Cl-i: i.,
installing a dry carbon scrubber will essentiall) amount to u ai'. r'r' ,:'
the condition to shift to electric overrs. 'Il'ic installa',i.r,-, .ri'il,u '.r
collector scrubber is rnerely an eyewash to Iacilitatc tlte ol-remi:r,l

of the unit. Tt is thus clcar ilral 1l'L' (l(nf il l::: . ':,".'.
commercial interests of thc unit !-.recetlcncc .' el Lhi lt.:ri1l:

complainant thus completely failing to cliscItargt: its slrtttrior\ .1r..

xi) Further, it is submitted that dry carbon collector scrul.rl-.rer: i< ,.r.;

new technology and is a pollution control device whicl.r rvas alrr iri s

in existence, Pertinent to note that the GSPCB had specificalh ;r:rri

categorically directed the unit to stop the u:re ol tlrervoocl I lrr.
proves that GSPCB which was always arvare olsuch an equipnr,:rr

had never prescribed installing of the same as installing such iir:

equipment would be of no use in giving an,v son of respite ro rhc

complainant. It is submitted that if the rrratter \ /as simple enor-reh lhlr
installing a scrubber would solve all issues at loco then CSI)( ll
would never specificalll, and categorically ban the r,tsc o1' llicrr r',,,,,

ovens in the present case.

xii) The CTE issued by the Board is arbitrary. illegal and bad in lari .rrrtl
is in patent contradiction to the flrdings in the IJoat'd's r,,,rr
inspection reports. Further, analysing the C'I'E h'our scicntillc rrt:
technical perspective makes it clear t.hat tlte saure has f .i:,: r

formulated and issued at this stage to laciiitate the operations rrl'r r,.

unit. In doing so the Board has essentiallr, 
-qir 

etr tlrc' ,ronrr,r,'

interests of the unit precedence over the health ot'thc cor.r.r1--riirrnirr:r

xiii) By issuing a fresh C'I'E. the Board is no\\' attcurpting to (lilulc
own stand in the matter and is irrvariably ertct-ruragl;rr il:.''
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iLLrr.r.utror li rr 1'lgs1' that tbr solne unknown reason, the GSPCB is
rrr)\\ 1r(rl \iJl \)l) str)ppin,t thr.- operations Of the unit.

I ire I ltrn [rle \(i I has rnade it abundantly clear that it is the starutor]
iiuLr ot thc ..\Lrrholiries to ensure compliance with the "precautionary
nlincrple'' and "principle 01' sustainable development" which are
,cc1,.rirc it-r be applied by er,'ery regulatoly authority, the said
.:'rn,,-iples bcinu. engrained in or.rr envirorunental jurisprudence. It. is
.rii,nrLtcd rh;rL rhc record's ot'the CSPCB itself justified shifting

' ''.)U'"- i.t!o r\(-tls to eiectric ovens.

i ir,.' tlrrectron allor.r'ing the use of dry carbon collector scrubber will
bc highiy inaclequate and detrcient in dealing with the air pollution
.iierSco on accorult oi operation of the unit. The said installation will
rrr Lnsutlicicnr ro control the pollution emitted from the unit and
irence rvouid iail ro tuIfill the object and purpose ofprotecting and
irnprovir.rg the qualiry of environment as envisaged under the
Environment (Protection) Act, 1986 and Air Act 1981. The said

direction will allow the unit to emit disproportionately high level of
pollutants and consequently impact the air quality and therefore will
oc r ioiatcd o1' rhe tundamental right to life as guaranteed under
.'\r.tie lc I I o1'the constitutiou. At the cost of repetition, it is once

.r:r.Lrrr subnllLre ci tlrat thc said ciirection has been issued in order t.o

i.r,-iirt.rLc iirc operations of the unit.

'ir i) ilre toxic dangers posed by the unregulated ash disposal will also be

a serious morter of concern. Wood ash negatively impacts human
I ' r ltl.

Sincc l0i8 the CSPCB has promoted only litigation and has
.ronsistcr'rtl\ lr.rilcd in taking any sort of meaningful action to stop the
.r.:iir iries tr l- tlrc rir-rit and has consistently failed to enforce their own
lcg.,rl direurir cs i-rn(l inaction , lack of appropriate action to stop
pollutir.rg bali.er;, and thus tacilitating the polluters to carry on their
::rir:r':lt.lr J.rrrgclt.rus aciir,'ities for financial gains.
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xviii)

x ix.1

The environment, ecology and health of the colrrpiainarrt tuccs
serious ttneat from the harmful consequences of smoke ernission anrl

the same would continue to deglade ar-rd lead to irrevelsible darras.c
if immediate measures / dilections for preventing f'urther r-rsc i,1

wood fire ovens is not enfbrced. Lack ol conrpreircrrsi.,.
environmental impact assessment and continued usc ol \\'oo(i 11,'.(i

ovens on daily basis uill severel) clegradc tlrc Irealth ,-, l' ;.
complainant and thus vtolalt' 11re t'r:rv llrncl:rt.rrental rri.rilr l(\ it i''

The Hon'bte NGT has heici tirat ultltiicui,,itr.r i).t ,t. !,t

principle is a statutory contntand wh e decrttinE: or settlnlg ctt.\'ptttt \

aristng out of substanlial. questions relating lo envit'onnTen/ 'l'lt,r.

any violations or eyen an apprehended tiolation o./ this princ;i-!
would be actionable before the triburial.. Li;eri iriaciior; ,';; ;,';., ;.,.
and circumstances of a given case could. itself be u vtoluttr.,rt ttr ,',,
prec autionaty princ ip I e."

The Hon'ble NGT in the lnatter of Tehri IIydro Dercl()pnrcni
Corporation and the Uttaraldrand Govt has held thar ",r ir.

Precautionary Principle has rwofold obligalious. l:ir,rrl.r'. tltc pt'oie,, ,

proPonent must take all expected precautiotls and pt'avc;tt iOtt; i,,
ensure that no pollution resttlts from its actiyit),, Secondlt. it lto: t,,
talce into consideration the principle of Inter Generationcri ['-qtrrl
and therefore ensure that it causes no irreversible dantage to n/ttlt,.,,

assets. In addition, a definite obligotion is placed upon thL: ;tr.oit i t

proponent to protect lhese as.sets. The P recatrt it)r1ctr'.\' l't inr';,,
places onus upon the indu.ttry. ctn lltc onc harrcl. vltilc'oti tlt,-' ,,,t;.

hand. it obligates the SIale Pollltti(tt ('ot77t ol []rtot rl. t. , .\ t

prevention and control oJ pollution. l-ack o.l sciertti.fic knov tt.tt1,

would be an irrelevant con.sideration for delermining sucl," a -itrr-'!t,
In the event of uncertainty, presunxption should operctte in lattotrr ot

environmental protection. and prima1; onus ttoulcl .sltifi in ltgt..,

the presumption in favour of the environntenl nn(l ,tor,,,,.,

obligation ofthe indusny as afore referrad. '
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r' " .lrblr:'.iJ.i llilli on rhe liice of the conclusions arrived at by,
(r5l'(- [J rl ihc ciosure order, granr olthe CTE amounts to complete
,. rolatit'rr-r o1'the sard principle.

lrlonr the aborc. arr indisputable fact emerges is that the unit is
aliou'ed to vrolate environmental laws on the pretext of being a green
iatcgor\ rndr.rstn. tlon'ble NGT has held that lhe "universal
,,,, i,,, ipit t)t ()i ts irt relcttion to environmental jurisprudence is that
)tt. \'. l;o \\Ltitr.\ to .Ltt't'\ oLtt att uctivity which would cause pollufion

. ,,.t ,tilc.t tttc .t\'Lt t,trtrncnt needs to prove that it is a non polluting
!ti tl tt lu ils ro do .:t.t rt cannot carry on its activity. Onus o-f proof is
)ti tltt ct( t()t or developer to show that his actions qre
,t,\ !t.t)t.tntctltLtllt /rtendl),. An enterprise which is engaged in a
i),;::!t Llt)ti:, :: ltharently dangerous activity which poses a potential
ilrt ccti i,.-t lieuliit und ,: arfety of the persons living in the surrouncling
Ltreas owes an absoltrte and nort delegable duty to the community to
(tt.\ure thctt na harnt resttlts to anyone on account of the dangerous
nanrre oJ the octivitlt which it has undertaken and if any harm results
on account ol such an actiyity, the enterprise must be absolutely
liuble to contpensate for such harm and it should be no answer to
rhe enterprise to sa),that it had taken all reasonable care and that
tltc hurm ttccurred ytithout any negligence of its part."

i.ne e I L. rssued by GSPCB is blatantly against its statutory mandate
alld in corltravention of the directions of the Hon'ble NGT which has
tirre and lgain held rhat right of citizens to clean air cannot be
de leated.

lirc conrplainanr also reserves the right to file further Technical /
i:xperL Reports ar-rcl obj ections as may be required.

,,,rti1 Cttrtsctluarttly it is prayed that the CTE granted to the unit be
revoketl inmtedialely and Jresh consent be issued only when the
un ir slt iJts .front y,ood fired ovens to electric ovens.
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The following events reiterate GSPCB's technicallv corrcct an(l consist(.rr:
stand that the only altelTrative to nritigate the said I)oll,.rtion I-{azartL crrir\\r(l ,\

the Unit is to switch over from rvood tlred Lr\,cns to :lccrric or,.:n

i) Vide Directions dated 3Ai07 l2018 (under scclions 3 I ;\ ol' ..\ir' \.:.
1981 & 33 A of Water" Act 1974,) the Iirril tr.rts irlslrir(:terl r''itl.r'','r''
increase the height of the MS sl'reets. provideci along tire borirrtlri.,
of complainant's house, above the Cl-ritrtrrey levcl oi lti ;'1,l. ' .
height of Chimneys above the compiairlant -c house rr.':tltt:r '1",','
months from the date of issue o1'the Directions.

ii) As the measwes suggested in the directions issued by GSIr('i:i ::.
30/07/2018 failed to reduce the pollution and consequent health
hazards, the complainant filed another cromplaint before GSPCTi ,,r.
1710912018 placing the facts before thc Boartl. 1n this cott.rpirli'.:
was requested that the i- rrii.

(a) should be compeilcd tc) ririsc thc hciuht ol' ii)(- ( 1r.l r,.,
above the herght of the roof ridqc ot'his housc [.r ri'.rr,
scientifically erected and honlogenous single ur.ril Clr inrrrr -

having outlets designed to emit the smoke r.rpwards irr lhc
atmosphere and not downwards towards the ground :rs is
presently seen and,

iii) Similarly, in GSPCB's Inspection Report clatecl 08/ I I /l0l 8 [-.irsctl ,.,

which the SCN dated 04101 l?-019 was issued to the tlnlt. ir r,.,-
recommended that the Ljnit:

(a) may be directed to increase the height of the Chinirrcr,. 1.,,,

the roof ridge of compiainant's house and seal the chirrucr rr',,n, r

or,

(b) may be asked to switclr over to alterrratc source ol tircl

ir) However. in its said S('N the CSPCB gar e tltc rrnlr :rrrrl rrglrr
option of directing the ['nit to srlitch o\cr t() F.lcctric ()rtn

(b) should be ordered to stop using fire rvood ovens ancl insic;.:
switch over to electric oven.
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\\ tlhln 6 \\ cclis. I h!: \ ct') t'act that a period ol only 6 u,eeks was

:i\ elt ic) \1ol\ 'i.irc Lrsc oi' tl|e $ood fueled ovens by ignoring the
..r!lg! 5li(\r: u tI r'c:ficct !o lurprovcment in existing chimneys shou,s
tlit: sririuusne:s u ith \!'hich thr: GSPCB has taken the danger to
lrcalth & unr ironnrent posed by,conventional *'ood fired ovens.
ir.r thr: procrss. the GSPCB has also acknorvledged the fact that
icspirc the raising oi Chimney height it was not possible to
idequatel) reduce the hazard posed by smoke emission from
u'ood lired o\/ens in a densely populated urban locality with
irr ulll-storc-\ buildings lvith rhe complainant suffering special
tlautage clue to the proximify of his house to the said unit.

,,,r !r)r)(iur\)niri C I0 grantecl by the GSPCB on27 106120,l9 to the
,r.rLL|lrU] n()u-collt]ltylng unlt ls not only against the intent of its own
)( \. bul alsc) eorrtrarJ, to law. Nevertheless, it is imponant Io note
thal this conditionnl CTO reiterates GSPCB's well conceived
and consistent stand that the only option before the Unit is to
ultinrately srvitch over to electric oven. The CTO merely extends

Lhe deadline ro implement the same to one more year i,e,, up to
16,'06i2020. l'his rvorks out to an additional unjustly granted delay
ol about I6 rnonths from the earlierdeadline (15/0212019)to enforce
a change rhat is essential to safeguard human health and
environnrent.

Contir,uecl r.rou-cornpliance and emission of hazardous smoke

L-ompellL=cl rhe GSPCB to once again issue Directions to the Unit
undel sections 3 1A of Air Act ( I98l ) and 33A of Water Act (1974),
.l:i:r.l ii ,l)9 i9 (Lct:cr |ro. 1Ci ii 19-PCBiLD-252), to comply with
the cor.rditional CTO rvhich included the condition to switch over to
Ijlectric Oven by 2610612020. As on date the Unit has again failed to
rbide bv this deadline!

liubsc.ilre'ritir. r idc l-euer No. ll20/|g-PCB/Tech/1601 dated
l0 ,i'1010 thr: CSPCB has once again reiterated that the unit has to
-:r.. ite h to elccrrrc ovens latest by June 2020. Stack analysis reports
rvere also rnade available to the Appellant. Needless to say, the
Scientisr C :rs uell as the Environmental Engineer of the GSpCB
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have once agairt ackncrrvlcdged and concluderi thnt thc rrr:il !r:r.
to ultimately stop burning firew'ood anrJ srritclr ovcr to clcc! r'r,'

ovens.

"This conditional Consenr ts issued.iLtr itttrrai pcrtt ir/ \i L j

with instructions to control snxoke and shi.fi-ot'er t() ciectt't(
within one year "

ix) The unit was subsecluutrLi-r scr ucr.i wrlir :i( :t,-: ,1,,.. ,., '. , ,,, ,

non compliance, based on the inspecriotr cart'ieti out (.)l) -\., !r{\ .,i
The relevant clause of the said notice is replocluced belo*':

"Though the emission ntonitoring at vour ttnit is tt'ithin I int i t ":,
possibility of smoke causing nuisatxce to the neighboa'ing builciiti.Ll'
cannot be ruled out as their height is more than the chimner lte ighr
This was the primary reason to direct the Bakery to shiJi to eleurit
oven, in such circutnstances it tvould be appropriate to dirc<;t tii,
Bakery to stop operatiotl.\. "

viii) It is difficult to cornprehend w).ry the CSPCR rs grantiug libclrr
an existing illegai Unit that blatantl,v ignorr:s statutot-l directir'rrrs .rr

the cost of human irealth! The relevant Clause of GSPCB's Cl-(.t i.
reproduced below:

The said SCN-2 has been issued b-v (jSP('11 alier obscrr inc rh. . '

and conductlng numerous inspectiorrs right tiorrr :()ll' (l(r ()-.i -t,':,

08/11/2018, 201082019, 24109t20t9. 30il0/20t9. ] ]l ti) ,

2011212019.2910512020 &- 29 06l2O2Ll). .{ll the !'1qn1'1ri1-rr, ':-.1- .'

are available for perusal. It is obvior,rs that GSI']CB is corrr incerl 'l..r'
even a better chimney arangelnent is noi a solution io ar,-alc h.. r t,'
hazards to the residents of the localitr'. I'he rrearrst r'o\r.j(',.r, ,

building (Appellant's hor-rsr-) is hardlr -1nr lron, tl\. str('l:\ ,\r , . ,

The simple chimneys pror.ided bv the rrr-',ir'.'rrc l-rarr'lr lrcrl ',"1.''
with wires as such taller stacl<s should bc prohibitctl us it corrlrl
make the chimneys potentiail;- unstairle rcsrrltirrg irr lro.'rrr','
collapse, causing irreparable damage to lifc and proltcrtr. I ri
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(l:jl)CB ltas acl<nou,ledged this 1'act through its SCN, CTO and SCN-
I rr hrch l.tar u e etegorically directed the unit to shift to electric ovens.

l- Lrrlhcr'. l'he lloarci issued Closure Directions to the unit bearing no.
l() I l0-P('B l.c.g,'l(1j46 dared 16ll2l20T0 and stopped rhe
r)r)e ri.rtrons ()1 thc rrnit for its tailure to install electric ovens. Under
:l:. [';i;i.,nrsio,,Le s il.ic grant oi-CTE bearing no. 1/20/21-PCB/FI-iVI-
r N29I /'T'r'ch i i 1i0 dared I l'l '2021 cannot be treated as a fresh
:ipplication since lhc. lnatter pertains to the same unit and sarne

-,,,rririarriarrr .1no the tacts and conclusions arrived at the Board
cannot be overlooked.
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The concemed regr-rlatory A.uthorities have not takcrr apprLrpr'ralrr ,re trr\r r,'
enforce their own legal directives as stated hcreunder-:

i) The GSPCB CTO stipulates rhet Stacl( [rnrissiL]n \4onitorinr: .l.,rr
be carried out once in i tron!hs ihrough a \Ai3l. i\ill-1r'(r\ L', I

laboratory. Both Stack Monitoring exercises rt'et'e e::peclcd t:- -

carried out by the unit witi-rin tl, e initial corrseni pcrioci t'i'r, i ... : ::, r , ,

This condition was violated as tl,e first stack mo:ritorrug lo(rli l\i,1.,
only on 2lll2/2019,.just 5 days befole the expirl ol th{' (' I 1',

Further, the second stack monitorrng analy'srs rnarrdateri bt: r,,'
expiry of CTO was actually carried on 08/05/2020 i.e...ltrst 50 cllr r
betbre the expiry the deadline (26106/20:0) bv ri'hich '.ht: rrrr
expected to switch over to electric o\ ens in alr\ case.

ii) The High Court Order dated 11t01 t?(\ Io ,latrrlrlr'ri 'i1'r' 1i- '

shall monitor the Unit once in each olthe 6 r-uonths ol ralrcliii ,, ,r,

conditional CTO granted on 2710612019. so as to crlsLr: c il.
compliance with the conditions stipr-rlatecl in it" The available rE-r.'r.,r'rj

indicate that the GSPCIB has conducted onl-v 5 Inspections claicil
20 /0812019, 241 09 120 19, 3 0l 10 120 19, ?.1 t I I t 20 19 and 20i 1 l,'20 I ()

iii) As per GSPCB Directions dated 1 3/09/20 1 9, the Llnit rlas ir.r stlue i e .r

to pay to the Board an amount of Rs.25.000/- under tlre "Pollritc.
Pays Principle" to mitigate the damage to the healtlr & errr ir,,rrr:r,.','
by continuous emission cll hazardous srloke and particulalc nrrrirc.
There is no evidence to show that this has bcen corlplicd .,r rt:.

Further, the meagre fine irnposed by GSPCB did not even scr\c r'

primary purpose of serving as a deterrent to the pollutirru r,rnil.

iv) The validity of CTO (dated 2710(tl2l\19) issuccl to thc I nit lr:r..
expired on 26112i2019 and GSPCB inspection datcd l0 rl ll
obserued that Consent Conditions .1(ii) ancl (r rrcrc siill ',,
adequately complied wiilr till then. llowevcr'. various ol.irei e rrr:.e r

conditions were also violated as elaboratcd ltelou' in llric ',',.,."'
Fresh Consent is yet to be granted as per tltc ar ailirhlr
information. Thus or-r account of failure o1'the l.init 1o crrllr-rlur i '

the Consent Conditions within the irritial f' t.ttotrths. (isl)('ll (\rrr'r" '

have taken strict cognizance olthe silttrllir'rn :ttrrl tnk'''' ''rr""i ' '

to stop the activitics o1' tltc urlrt. llituc'rr iiru (rSi)( ii r! '|: ,r, ,

mute spectator in the rnattcl'.
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iire .ceonri clc:rdljrrc or'16,06'2010 granted to the Unir to s\\,irch
.rr. g; ii1)'. 'r r,od lit'e.d ovens to electr.ic oven has also passed by and
:rs:un lhc rirlrr has brazenly refused to abide by the same.

lrtst.=acl oltaliing imrnediate action ro stop the functioning of the Unit
al'lcr the cxpirr of the said second deadiine of 26/0612020, the
CSPCB has ailo'.ved the Unit to function illegally as usual till date.
.,. iih,i,ul r aliJ ('l'O. Surprisingly, after a long gap of more rhan rwo
nronllrs aftc'r l6/06i2020, rhe GSPCB has again refrained from an,v
:ictrrrr ro stop rhc L.lnir till compliance and instead has issued another.
li. ,.,, a'-',.'\, \..-,ri,.'. ,l:rrc.d 0l'0911020 threatening the revocation o1'
( i ( ) anci .losrrre o1'the Unir. rvith a notice period of 7 days fiom the
ciate ot'receipr ot'the SCN bv the Unit. This appears to be nothing
lrrrt a plo\ to bLry rime to face the NGT! The question of revocation

',i (-l O docs nol arrse as the validity of CTO issued on 2610612019
1,.., .,1,...ti. r'-pired nroro tharr 8 mc.rnths back (i. e. on26/1212019)
..,,.,l -, , r il1s,, i1,,: UriL is.rperational till date, illegally. It is therefore
rugrcifilil)' appalent that for some unknown reason the GSPCB is not
k\-'en to pronrptlV control the dangerous pollution and health hazard
rr()srrl b\ rhc UniL. Under rire circumstances, a suitable direction
tionr the Honorable NGT is essential to sort out the matter.

Itrunher, Closure Dilection was issued to the unit for its failure to
instail electric ovens. Surprisingly, on ll7/21 the GSPCB issued
CTE to the unit allowing the installation of dry carbon collector
scrubber. The question of installing the said scrubber does not arise
as the vely cor.rdition for which the unit was closed down is till date
not cor.r.rplied u,ith.

l'hc l'act that the Lirrit is a habitual offender of law is clear from the
\otice' No. \1MCi fECH-700009150/IIR769l19-2011270 dated
l9 ()\'1,)olt) iqsr:e(! ro the l-lnt by'the Ntargao Municipal Councii
undu'r' Coa Municipalities Act ( 1968). The said Notice records that
rhc [-jnit has constructed t]re lbllowing illegal structures without
pernrission oi'the Council as lequired under section i84 of the Act:

* Cl rootrng sheet supported with MS Poles on existing Bakery
structure of size 8.9m * 13.0m and height lm.

. FIower shop of size i.6m * 2.5m.

. Kitchen Shed of size 3.2m * 3.3m.

. Extension of Shed of size 14.0m * 2.3m.

. Shed for Baken' fuel wood store of size 5,6m * 5.4m.

\ )
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Apparently the above cited illegal :itructures are still orr llrr) jroLL :'.

and there is no evidence of ani lr,rrthcr;'rtrrlitiie Acti(rr.1 iilk\l'r ii\ l' .

Margao Municipal Council. I'he ,\l,pellarrt rs l:r thr: n1(\.c\\ {\' r''
a Contempt of Court Petition irr thc ilon'i'lc I lrgh ('ourl rrl llr':'rr'.r
at Goa against MMC lor its t'ailurc to abjcie [r1 the ciit'cctit)I1\ (\1 i]l
Court issued vide WP 411 12020.

As of today ail the deadlines given to the IJnit to shi F1 to electric ot'trls ir:' :: r,'
expired. Unfortunately, the Unit is trow atten)ptitlg. to obLaitt arrttrltct ,,-;,.'
allowing it to once again continue the use of rvood l'trcd ovcns in blatant clislr'r: rr ,l

to law, human health and environment. Obviousll . the GSPC'B has also 1:tLl, ,

abide by its mandate to enforce Pollution Control l-arvs attd safbgualcl lrcaiilr .,, .l

environment, causing grave injustice to the cornpiainant. 
-l-his 

st"ate '.li'al-i;ri:. ;

bound to embolden the Polluters causirrg irreparabie 411{ t'i{e-sprea'J'l:lt:.:r.r';. :.

hurnan health and environment in Goa, an intemationai tourisnt cir:stirrrtrr'',
reputed for its green and clean coastal environment.

The site was inspected by experts on behalf of the complainant b-v- L:.x1-.erls. lo
verify the facts in situ, on 1910812020 and 03i09/2020 in the pl'cscncc tr,.
complainant and his son. During the ,, isits u'e ot'rserr ccl the triilcctorr rr t \e \ .. .

emission of air pollutants from the ClTimncys of tlrc '.u'o uoocl 1l r',.rti ,''...,
operated by the Bakery, from 10:30 alr onwards (befbre-noon) and llorr 0-':rl
pnr onwards (after-noon). The polluting smoke rvas spreading in all directrons Lrr

to the ground ievel (depending on the r.r.zind 6611diglsns) an,J di;.ecti; ciiciinr ri,.
"G+1" residence ofthe Appellant, located barely 4m fi.om the Bakery. Ir u,a.s llso
affecting other buildings (4 to 5 storey high) situaterl in the densely,, Lrrbaprzr.r
suroundings of the Bakery. It was visuallv confintle(l that thc hcirhr ,,r' t:.
C'hirnne;,s r,vas belorv the roof-ridgc heislrt ol'thc (rr.\n.r11l,rin.rri - ,....,r1...

is 9 m from the ground level.

llowever, it was also apparent thar tl-re exten,:lcrl l-.rt.iq)tr ,..,1' 1h,-. ,-,r: :r r

chin-rneys does not prevent the smoke frorl spreadiug tou,ards tlrc rlir.ccrrirrr r,,
the ground. At times, the smoke trajectory was so dense that it rva5 s111q.,,..,,, ,1.,.

Sitc Inspections:
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!'I:rrl -ilrd nr3hnlr rl (iii'llclrll ro see thc buildings behind the smoke screenJ
r,:\, sr\\ rhe clepr:sitron oflthrck black soot, emanating from the Chimneys,
,:.r;rLjillt rrells rtl'e outplair-rant's house and on the roof of the bakery beneath

I l'tlr,.\ _\

- ..,.. ...^.-.,i .,i irrt r r,uurc)5 was r.arsed by attaching crude square shaped
. -.,r; pi1;r,-'5 >upDorreri br $'ires tied to the roof on four sides. Contrary to what
...-.. .,, .jSirCB's inspecrron repons, the Chimneys were devoid of portholes,

, r' r'i!, 'urd l-adder rinings essential to collect stack emission samples as

",, -i,,,.1s ,rur.i.. of i'aising rhe heighr of Chimneys was apparent by the
, ' ,'i: ,t'itrrsBcs o1 srnclkc- cnrission fronr the extension joints as well as from

' .,,1 rhc nasc ot the Chirnneys and the bakery roof.

:' '!!ri c,' sheds u ere being used for wood storage, worker's kitchen, etc., and
,'.rr.iirrg to thc corlrplainant are illegal extensions to the original bakery
.c-' Similarlr . an illegally erected lull metallic roof cover has been provided

'h.rr -'llt,-' .,r'iS;nli! '\,langalore' riled roolof the bakery.

Orirer issues oi' "Technical /Entbrcement" Importance:

,11 I he unrt clunrps large cprantities of firewood in an illegal stnrcture
t'Lrrrstructcd rvithir-r its prernises barely 2m from the complainant's
housc ancl eas cvlinders ar!' also stored next to the samc in an

illcgally' conslructed kirchen. This is a matter of great safety

concL'rn. lt is apparent that the officials of the Board have not
contacted the Appellant during their site inspections and as such

ntrutv concerns at loco have not been brought on record. Numerous

ri'oodcuLtters a|e engaged by the unit and their work is aiso a source

ol'nr-risance.

2) Ar.ubient Air Qr.rality Index and its consequent impact on health is

based on twelve pollutants, namely, PM10, PM2'5' NO2. SO2,

Ut.). Ui, NFil. Pb, Benzene, Benzo(a) Pyrere (BaP)' Arsenic (As),
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Nickel 1Ni) which a:c dat"rgciotrs ror ilurltrttr hclitlr
environment. Out of the said pollut.ants. rvood burrling is l<trou,' r,

emitsubstantial quantities of PM10, NO2, CO and Oz-one. t.truitrlr

due to incomplete combustion in conventional fire wood Ovetrs. l;r

addition, it also emits l-iazardous Volatile Orgatlic Cott'tpor-tttr.l:,

(VOCs) which are 'toxic / carcinogenic'. Tlte (lSPCIl l-r..l

acknowledged this fact through its SCN. SCi'J-l anci t i r. ' l:',,.:

closure order which irad categoricalll' directcd tlrr: I -li r' ' ' . l

over from wood fired ovens to electric cvetl.

3) A large quantity of blac[< soot is ol'rservecl on t]re loolol tlrc llrrl.
as seen in pictures. -fhe stacks ol tl.re said urlit being barei',' ,r

meters from the complainant's hcuse. soc'. 3'. ent'"ia

into the complainant's residential nicn-,i;cs

 ) The bakery hasprovided aroofmade ofMS sheets over its cristirr,r
roof of mangalore tiles. It is obsen,ecl that son-ie of tire srrr<rlic r.

trapped between the two roofs and escapes liorn the open sitlcs i,l
the same just next to the col"nplainant's hotise. -l'lrc s.rid \lS ir,r,'
has been erected without obtainirrg m)' pernrissiot.t 1:'oi'r :

concerned authorities such as the Margao Mr"rnicipal Cor-tncii I.,:l
the TCP Department. '1-he transgression reporl i-.s,,rcri r":

Margao Municipal Council clearly nrentions that the 5i1il ,'r'1.r

constructed without obtaining pennissious as required.

5) The SCN and the inspection repol't attachecl rhcrcs :ll
acknowledgc that ',he i-",ori<ets irr.i,.rige ir uir:lilrrr: ,,r

"coal/ashes" frorn the ovens rvithin thc bal<crr''s g1r1.11nqr111'11

close to the cornpiainant's irouse. l hrs czrLlscs ,tr-irlrtrlr..
uncontrolled "smoke/dust" emissir>uti and uL:is.lr.. r .l;;.
affecting the Appellant's house. l-he said 'coali ashc:i ir c;i.ll; ,,

Skg/day which is a significant figurc

\

6) In Koikata City Wood Fired Ovens arc cxlrcnrcir lrr.('ir'i,'.,
Existing wood t-rred ovens in tltc city. have bccn or(tclc(l
switchover to Electric O'.'ens (l'hc Irrrli ,'., I.r,.,''.. I.,''1 .,
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-l {} l(,1(r; \: lrcr \\'esi l-}engal Pollution Control Board. in
i.,olkar:r ( rrr only Bakeries rtf less than 10 tons per day capacity
irsirte oil. ga) ()r electricitl as llel are classified in Green Category.

Strrrrlullr. in the \ational Capital Territory of Delhi, Fire Wood as
tire I i: pelririrred only lol Crematoria and other religious purposes

-ii.r ii()i toi Bakery Ovens (Delhi Department of Environment
\otiilcaiit.,n F No. I)PCC/RDPC/1411201713692 dared
19,()bl0t8i

Iirre rr,ood fireled bakeries are third largest source of PMi0
.rnissiotls iItru.'o)rn Mrlmbai lrr a recent (20I8) case of fue1 wood
,.r>uii iclr.ri)iles Bakeq rr-r Cirgaum, Mumbai, a local resident

i .\ rr ilcrrlrnr > ulthrancar') complained that he had to undergo Lung
i unclron lcsrs and r.l,as hospitalized because of the smoke
emanating tiorn the Bakery. In the year 2015, the Bombay
\4unicipal Corporation had directed that the Bakery should use
cco-iriendll, oven and install scrubbers to absorb extra dust and
carbou cnrission or lace closure. However, the matter could not be

lc5()i\ L'rl srtislirctorilt 1br a Iong time until 2018. Later in October
l01ti, alic-r'the' inten,ention olCentral Pollution Control Board and
\liiharashtra l)ollution Control Board in the nratter, the BMC
drrecred rhar rhe Bakery shall immediately switchqver from fire
vvood ovens to natural gas fueled or electric fumaces [Hindustan
limes (Mumbai) dated 08/l I/20181.

i: , ;r, ;;r (Jod. rlulicrn day baireries are using electric ovens. 'NM
lJrkels' Iocarecl in Vc-ma lndustrial Estate which cater to all the

\iongrrrrs oLrllets in Goa and 'Montana Confectionary' located in
('orliur Indtrstrial llstate which cater to all the Pastry Palace outlets

r ( ioa :rlt- prooi' of the sanre. l-he said bakeries are also into

1,r'oJrictiorr u1' (loar.r bread (besides other products).

r .,,p,i,rr ,-':rs! '.\'3s tiled bctbt'e the Hon'ble National Green

I libunai. E astern Zone Bench (Tapan Kumar Bhowmick & Others

r s \\rest Bengal Pollution Control Board & Others, Original

Iication no 99/2015/EZ), wherein despite the direction issued,App

228



to\i

Ft,r-V- rj,n-r.;1.,.-,.

by the West Bengal Pollution Control Eloard (WIIP('[J) to rL,'.

proj ect proponent to change the sy'stem lton-r fire r,vood to c lelrr.r I r,,.r i

i.e. electricity, it was not done. 'fhe I{on'ble National (lr'..'r

Tribunai vide its judgrnent clirected tl''e \VRl)CL'] to :'cr:.rll '1'

Consent t<l Operate. An oldcr of irr.lr-rtrctir',rr rtas .il'.r, ;.1 .:

restraining the operation of tire []al<ery rtrtl thc l',..
Commissi.oner of Kolkata Pclice L)eparlin'ji',i \\ a.i .1ii'c.ic.l ;, r , .,

steps to ensure compliance ol'the order
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https://goaocmms.nic.in/applicationProcessingDetails/openApplicationDetails/993007 1/5

3121122,4:15 PM

m

Note History A rrneq4q DI

No:
Sub :

r Application Details

I M/s Pr€nch bakery (I2O19s6783252)
French bakery aquem alto llargao goa h.no 305, , SOUTH GOA

993007

Application For - CCA new

Date Time: 05-08-2021 09:54

Note By: Receivinq Officer(INWARD)

Forwarded To : Scrutiny Officer-Chetan

Description:

Activity: Forward

Oate: 04-08-2021

Date Time:

Note By:

Forwarded To r

Description:

Activity:

Scrutiny Query:

Scrutiny Status:

Scrutiny Description

Activity:

09-08-2021 10:25

Scrutlny Offlcer-
Chetan(ITNEHl )

Scrutiny Officer-Chetan

I have submitted the affidavit
of land n machine and also
submitted the 1st concent to
operate.

Forward

UPLOAO THE AFFIDAVIT IN
PRESCRIBED FORMAT

In-Complete

UPLOAD THE AFFIDAVIT IN
PRESCRIBED FORMAT

Reject

Activity:
Activity:

Query Reply:

Note By:

Date Time:

Forwarded To :

Forward

Application Re-Submltted

I have submitted the affldavit of land n
machine and also submitted the 1st
concent to operate.

French bakery( lndustry)

10-08-2021 11:45

Scrutlny Officer-Chetan

Date Time; 72-04-2027 17,29

Scrutinv Officer-
Note BY: -t 

"tun(rruenry
Forwarded To : Scrutiny Officer-Chetan

Description:

Activity: Forward

Scrutiny Status: ComPlete

FEES TILL VALIDITY OF
Remarks oRIGTNAL coNSENT

Date Time: 13-08-2021 09:44

Scrutinv Officer-
Note BY: chetantrrNEH 1)

Forwarded To : EA-Liston

Descrlptionl

Activity: Forward

Date Time: 75-08-2027 12t42
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312-1122,4:15 PM Note History

Note By:

Forwarded To i

Description:

Actlvity:

Activity:

Description:

Date Time:

Note By:

Forwarded To :

Description:

Activlty:

Activity:

Description:

Date Time:

Note By:

Forwarded To :

Description:

Activity:

EA-Liston( EA5)

EA-Liston

Forward

Inspection

27-OA-2O21 04t02

EA-Liston( EAs)

EA-Liston

Forward

Inspection Closed

09-09-2021 04:52

EA-Liston(EAs)

Regional Officer S

Reply from unit is processed in
2022lGSPCB/Letter/1 038 1.

Forward

Date Time: 30-08-2021 01:10

Note gy: EA-Liston( EAs )

Forwarded To: Regional Officer S

Inspection report uploaded for
DescrlPuon: necessary,

Activity: Forward

Date Time: 02-09-2OZL 12:1,4

Note By: Regional Officer S(JEE1)

Forwarded To : EA-Liston

Theer is complalnt received
against the said unit regarding

Description: ownership Kindly check and
also seek clarification from
unit

Actlvlty: Forward

Date Tlme; 21-09-2021 11:45

Note By: Regional Officer S(JEE1)

Forwarded To : LDC-Suzee

Description:

Activity:

Please process on FLM
informing the unit the Board
decision in its 148th Board
meeting

Forward

Date Timei

Note By:

Forwarded To :

Descriptlon:

27 -O9-2O2L 03:.04

LDC-Suzee(LDC11)

Regional Officer S

Draft put up for approval on
FLN4 daak no 7350,1n view of

https://goaocmms.nic.in/applicationprocessingDetails/openApplicatjonDetails/993007
2t5

I
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3t21t22.4..15 PM Nole History

the minutes 148th Board
meeting item no.6 may decide

Activity: Forward

Date Time: 28-09-2021 10:32

Note Byr Regional Officer S(JEE1)

Forwarded To : Scrutiny Officer-Chetan

As per 148th Board meeting
decision may change categoryuescrlptlon: to orange. verify fets and-
validity

Activity: Forward

Date Time!

Note By:

Forwarded To :

oescriptioni

Activity:

Date Tlme:

Note By:

Forwarded To :

Description:

Activity:

Activity:

Description:

29-09-2021 05:08
Scrutiny Omcer-
Chetan(ITNEHl)

IEE-Vijay

as the unit is orange now unit
has to pay another 400/- Rs
and validity will be till original
consenti.e I27/08/2028
Forward

05-10-2021 05:57

IEE-ViJay(JEE14)

JEE-Vijay

As per scrutiny officer, you
have to pay addition 400/-
towards consent fees. Kindly
pay and revert back

Forward

Clarification

As per scrutiny officer, you
have to pay addition 400/-
towards consent fees. Kindly
pay and revert back,

Date Time: 07-70-2021' 17t21

Note 8yi Industry(sPcB)

Forwarded To: Industry

Description: Paied on 7/l1l2021

Acti,ity: 3o#a;:nt 
clarifi cation

Date Time: 11-10-2021 06:21

Note 8y: IEE-VilaY(lEE14)

Forwarded To : Regional Officer S

Unit has paid balance fees,
Description: may decide on application

Activityr Forward

Date Time: 12-10-2021 10:05

Note By: Regional Officer S(.]EE1)

Forwarded To : Environmental Engineer

DescriDtioni The unit has applied for CTO
for operating the APCD. As Per
148th bioard meeting bakeries
in city area are directed to

https://goaocmms.nic.in/applicalionProcessingDetails/openApplicationDetails/993007
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3121122.4:15 PM Note History

shift to electric/gas oven
within one year. Hence may
decide on this application. The
Board had sought legal opinion
and directed unit to apply for
CTE for APCD. thereafter
Board granted CTE for APCD.
now the unit has installed
PACD and has come for CTO.

Activity: Forward

Date Time:

Note By:

Forwarded To :

Descriptionl

Activity:

26- 10-2021 01:17

Environmental Engineer(SHEE)

MS

we may grant one month trial
operation as CTE has been
issued earlier for the APC
system.

Forward

Date Time: 27-10-2021 05:06

Note 8Y: MS( I4S01)

Forwarded To : Chairman

may like to decjde on the
Descriptlonr comments of SEE in view that

CTE was issued.

Activlty: Forward

Date Time: 02-11-2021 01:20

Note By: Chairman(CHIYAN2)

Forwarded To ; Environmental Engineer

! re may issue the CTO for trial
purpose not more than 30
days. During operation Board

Description: officials may monitor the
operation of implemented
scrubber and put up the
report.

A€tivity: Forward

Date Time: 02-11-2021 05;06

Note By: Environmental Engineer(SHEE)

Forwarded 16 3 JEE-VijaY

put up dfa consent for a trial
Description: period of one month for

operation of APC devices

Activity: Forward

Date Ttme: 03-11-2021 05:02

Note By: IEE-VijaY(JEE1a)

Forwarded 16 ; LDC-Joice

Description: Kindly put up draft consent

Activity: Forward

Date Time: 05-11-2021 03:37

Note By: LDC-Joice(LDC8)

Forwarded To I IEE-VUay

Descriptionr dfa consent put up for

https://goaocmms.nic.in/applicationProcessingDetails/openApplicationDetails,/993007 4/5
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312'1122.4115 PM Note History

approval

Activity: Forward

Attached ..*.", t"i:;'i#"?ed 
Bv officiars

Date Time: 05-11-2021 O3t37

Note By: JEE-Vijay(JEE14)

Forwarded To : Regional Offlcer S

Description: Kindly approve draft consent

Actlvity: Forward

Date Timer 05-11-2021 04:03

Note Byr Regional Offlcer S(JEEI)

Forwarded To : Environmental Engineer

As per the approval received,
draft consent for one monthDescrlptlon: trial operation of APc is put up
for approval.

Activity: Forward

Date Time; 05- 11-2021 04:09

Note By: Environmental Engineer(SHEE)

Forwarded To : Environmental Engineer

DescriPtion: aPProved

Activity: Forward

Date Time:

Note gy:

Forwarded To :

Description:

Activity:

Activity!

Descriptionr

05-11-2021 04:10

Environmental Engineer(SHEE)

RECORD KEEPER SOUTH

approved

Forward

Approve

approved

https://goaocmms.nic.in/applicationProcessingoetails/openApplicationDetails/993007
s/5
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A..n.rr,.r.. ' L

\ lnrc ct .\cldt ess o1'Untt.

' [)rrrrtosr'ofinsncction

I (. or.r scnt Status, r,alidity
'i \Vhcrher anv previous complaint reccived, ifyes, details
: \l'l)cther any shou,cause notice/directions/letter for corrective ifyes,

l.rLrviclc rietails
, l,rlrjLrcl ntirnu l'lctrred

... r..,,.,,i, ui Pr0rlil CI lCrii

Applied
Quantitl.'{ .\crLra I

Product ion ol'
I udustr'1,1

I 6t
C'o\SI'\1' I \SPECTION IIEPORT

Date : 30/08/2021
French bakervFrench bakerv
aquem alto Margao goa h.n6
305

CCA Expansion

27/0812028

Yes

Yes

Bread (Loaves)

l'tt'LlLtr- I CCr\ NOC/
Quantity( Quontity Expansion(Produc
allorved as per
conseut or

tion Quantity
Asking for)

Installed ca acl
1

b

1 Bread 4
itau, Material

nd oli 250

Sno

Inspection
Remark

Nanre Sor.rrc e Capacitv Unit

\4 achinc'ccluipn.ient installed

,\pprox production in last 2 n-ronths(based on reciepts ofpurchase of Nil
Rarv Materials orders and payments recieved)

\lrn porver requirnrent 06

Sratus ofopcration olunit Not in operation

lypc ofarca,'Iand use, land cover Residential cum commercial
[)rsta]rcc of nearest residence/schooli hospital/any promiDent structure Approx.4m from the

I)isrance of'water body(Specify rvhich if any) 
compiainanfs house'

Noisc pollution control measures adopted

\\;atcr

itr

rl

I

l)
6

t7 consum tloll

S onrc c

\\ astc \Vatcr ceneration

\ante Ouantity

antl

ls

\:t{

l0

lt
)2
l3

Sourcc

I)rsptlsai nr clh od

( .rrrJert\ of s!"Ptic tanli soal< pit,servagc treatrl'lent plant/cffluent
, 

' 
rrr,." r nlr.rr

\\ i'lclilcr capac ity sr,rflicient

[:lcctrica] consumption

Solid u,aste genelator

Septic tank/ soak pit

Yes

GED

uantl

tl Di osalSnn
-J:tY! 

---

i).

-$:rq-

)-llt)

"t-'+ l lflzardous wastc

1
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lrpc (.)uanlil] D isposa I Il Manifest
subnr itted

I'c ) r'l \:r()Il tl()lI
jt, \ orsc icr cls rccorded at col.tlDound l all of unrt

Local body

lf Annual returns
submifted

Sno. l-ocation

17. DC set capacityi Boiler capacity

Snn Steclr Heioht

Distance from the unit

S Il(1

5pp. Tvpc-

Stuck Hcrght iFuel consumption ]lf stack monitoring
f,ac il i rovided

i- '.rnracc .apaclty l{oti-rr1, Krln

Stac k
IIcight

Fuel
consumptio
n

Arr
polhrtion
control
device

If stack
monitoring
facility

vided_-:__l--

: ):I :. .:t ::.:.-1.,:,:t,rl. \,1.ir.^,1-

Noise Limit measured Permissible limits

Fuel consumption Used oil
generatior/Dispos
al of ash

If stack
monitoring facility
provided

If stack analysis
report submitted

If stack analysis report
submitted

If stack
analysis
report
submitted

Roof
suction
system
provided

Separate
energy
meter
connected

\,\'hctl::r' sprnlilcrs arc rr-.^11-rD-^r

ln o eratloll ovided

I I . in casc ol Induction fllmace

Sno Quantity of slag
gcneratcd

-11. ir casc oisponge iron units

Sno. QLrantity of ls brick ls it in
tlv aslr manufacrur loperation
gcncratcd ling units

.,J
j.+

35

6

37

ts

ls ambient monitoring carried out

Are repot.t submitted as per consent conditions
Is environmental statement submitted

Are all consent conditions compiled with
Is Bank Guarantee submitted
it Ycs. has the unit conrplied give details

No
Yes

No
Yes

No
NA

Plantation canied out

Whether proper
benching is done
for slae dumos

Toe wall is
provided

Slag crusher
installed

Storage area of
slag

Where is
the fly ash
stored

Whether
Log books
are
Lmaintained

No of
bricks
manufactur
ed

Is entire fly
ash utilized

Is records
submitted
to the
Board

2
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-.1(l

,\ dd itional Observations
\s dirccted thc Unit M, s FRENCII BAI(ERY located at Aquem
\lio. \'largao Goa u'as inspectcd by the undersigned on l7108/2021
alo:rg* ilh Mr. Xal'olljno Rodrigucs (Field Assistant). Unit is a
Lr.rlicrr l'hc application is 1ir Conscnt to operate under the Air Act
.rir(i \\ ilirI Act. (CCA - l:\pansrrrn ) lbI rhe operation of Carbon Dust
'r,rirlrlc- \lucarne' 1'hc applicant Mr. \lario Gil Rernv Gomes and
\ It. ( .'i,ril Cio:ucs rr ls plcscnt dunng tlte coursc of inspection and
pro\ rdcd thc details, Unrt deals ln tlte production ofLoaves (Bread).
Uili has irrstailed the Carbon Dusr Scrubber Machine. The said
sctubbcr is connected to the chimneys of the bakery unit. A l.5HP
motor has been installed and the stack height of the dry oarbon
scrubber is raised to l5m from ground level for disposal of the smoke
as pcr the directions given to the unit at the personal hearing held in
tlie office on 03/08/2021. The arrangement for the water spray and
lor collection ofthe carbon deposit from the smoke has been done.
r\s rnlorncd the u,aste water will be disposed into the soak pit, for
rr'l.trcir necessan' arrangement is provided.

ConclLrsion

R Pa()l'i1111--udatIotts

Signature of inspecting official
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A.rnert'-r"' F

}IINUTES OF TIII} 148'I' MEETING OF TIIE GOA STATE I'OLLUTION
CONTROI- ROARD HELDON TrrI Septcmber,2021 AT 3.00 pm IN THD

CONFERENCE I{ALL OF THD BOARD.

-f hc I48rr' rnectirg of the Goa State Pollution Control Board was held on
-i irtclr'.tlcr'. 2027 u7 3.00 pm in thc Confererrce iralI of the Board.

'l'he lollou,ing nrenrbers attendcd the meetingt

Mr. Ciancsh B. Shetgaonlcar, Chainnan

-;-

Cirief Engineer', Water Resource Dept. was represented by Mrs. Sarita
l'4adl,.ail<ar, r\ssistant Sui'vcyoi of Worlcs,

I)irector of Mines was represented by Mr, Jitendra Veluskar, Assistant
Gcologist.

Dircctol of Llcalth services was replesented by Dr, Sureldra Parulekar

Mr. Shau,n Brian Martins, Panch ivlernber, Village Panchayat Calangute

IvIr. Atul Jadhav, Chairmar.r, Confederation of Indian Industries

Goa Tourisrn Development Corporation was represented by Mr. Narayan
Mayelcar', Superintending Engincer

Dr. (Mrs.) Sharnila Monteiro, Member Secretary

7

.q

9
L-

Agcncln itcnr lro. I

Coirfir'uratiou of the miuutes of the i47(r' rneeting of the Goa State Pollution
(lontrol Board held on2710512021.

firc rrinutes ol'tlre l47rr' meeting of tbe Board held on 27/O5l2O21were forwarded
to all tlre nrernbers vide this office letter no.4ll47Dl-PCBlACmin/3455 dt.
1,t/0612021.

f hc nrinntcs of the meetiug wele conf irmed.

( ) o

6 Mr. Sanjay Nail<, Panch Member, Village Panchayat Sanvordem
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Iliils towalds ail ttavel and professional fees are settled only in those cases in
u4rich such allotnrent letters have been issued to the concerned advocates and after
iluc oerlification.

I{ccords ra,iti'r thc Boards indicates tllat none of this documents and also no
:locr:urr:r.rts autholizing the travei operator to book air tickets as stated in the letter
t:r. I0i08/202I is available with thc Board.

i.:. Errvitunrncntai Engineer, GSPCB inforrned the Board that the travel agent was

orally informed by hirn to bool< tlie air tickers for these advocates.

r\iter dr.re deliberation the mernbers agreed to lnake the payments to the
t"avci agents against these bills.

Agcndn itcm no. 6,

1. Bnl<ery Units of capacity < lMT/day using wood lired oven.

ir4embcr Secretaiy infonned the rnembers that the Board gets tuany complaints
t'ith legard to traditional Bakery using fire rvood specially in cities where there are

a<ijoining high rise buildings and dense population.

lr-rrrircr shc inforrned that the i:akeries operating <1 MT/day rvitl'r gas/electric

ovens are categorizcd as Grccn catcgory whcrc as capacity > I MT/day using
r,,'ood iired oven in Orange category.

Furtl:cl Bakery units of >1MT day using wood as fuel are to be categorised under
orange as the score calculated by TAC is between 40 to 60 (43.75).

Aftcl drre delibelatiou, thc members approved to categorise these units under
ol'auge and clirect all the bal<elies opelating in the city with wood fired oven to
s\\'itch over to gas/electlic o\reus over a period of one year and rest may be

l-rcnnittcd to switch on to electric overr/gas ovelr over a period of two years on case

to casc basis. It is also decided to iufouu Balcers Association in this conceln.

Furlher the mernbers opined that a list of all the bakeries operating in the
ULB and panchayat be obtained fi'our the tespective looal bodies.
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3) Approved amount of Rs. 80,13,129.00 retained from the contractor's RA
biil torvalCs dcfects liability (Retention Money) as and when claimed by the
::'. il ccr:tirctc:' duling defccts liability period as per..contract agreement

1) Thc aurour:t of the dcviation itern An additional amount payment of
Rs. 82,5 i.497.00 tou,ards deviated and Extra./substituted items.

Proposccl additional rvorl<s of dc-silting and cleaning of rivulet of Rivcr Sal

\4c:-lrbcr Secletaly infonned that the Boald is in receipt ofa letter frorn Captain of
Ports (Ca1:tain of Ports) sceking perr.nissiou for desilting of riwlet of river Sal
passrng tirlougir tirc viiiages of Sillinr-Dramapur: of Salcete Taluka in a stretch of
2.jiirri. iiL icugtir, 2.3nrtts in depth and i 2mtrs wide.

Thc Bonrd therr issueri lettcr to the CoP seelcing clarification as follows: full
proier:t report giving all dctails regarding Air, Water and Soil pollution measures to
t:c adopted fol prevention etc

(irpt:riu ol Polts vide Icttcr dated 09/09/2021 has subnritted rcply enclosing the
lr.f . u i r L: llnvilonmcutal Irrpact Assessrnent Report for proposed desilting of river
':iri rrrrii :'.rrles 'rhal 11rr: strctclr ol rivt:r Sal is in a dilapidated and silted condition
thLr:i crcatirrq poliution, stagnatiou duc to non-tidal effects

A 1'lrrl ch.rc clclibcration thc ureurbels npploved to {grant NOC to the Captain of
I'olts lbr.'thc :rairi v.,ollt rvith n direction to abicJe by all the conditions stipulated in
thc ]\{arine finrrironm errta I Irnpact r\ssessrnent Report for environment
nraongerrerlt plan fol indentificd envitonment t'isk and subruit compliance to the
Boarcl and to talce all other permissions as required to undertake the said work prior
to the commencement.

(Dr. S hnnriln Montciro) (Ganesh B. Shetgaonl<ar)
ChairmanMcmber Sccrctary

I'lic u-reeting cndcd tltanks to the Chair.
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GOA STATE POLLUTION CONTROL BOARD
artq Tr-q sryr fr{iTur d=a;

(An ISO 9001-2015. tSO 14001:2015. OHSAS 18001:2007 Certified Board)

^lle 
fJos 0?32- 24O77O0

2407701 .

2407702
rellFax No: 0832- 2407700

:i ':01i .PCB /993007/O0007680

Consert to C)De

i---ts\t7l

Email lds:
Charrrnan, GSPCS, cfurirman-osocb-ooa(Anic.in
t!'crber Secrelary. GSPCB. ms-osocb.ooa@nic. in
Env ronmenl Engineer, GSPCB, ee-osocb. nl(), rn
Scientist, GSPCg. scientist-asocb-qoa@nic.in
Off co, aoaocb@osocb.in

Date:05/11/2021

te undcr Scction 25126 of the Wa (Prevcntion & Control of PoUution) Act. 1974 &
undcr Section 21 of the Ai r (Prevcntion & Control of Pollution) Act. 1981.

lTo bc refcrrcd as Water Act, Air Act respectivelyl

CONSENT TO OPERATE is hereby granted to:

\I/S. FR[r\*CH BAKERY
(Represented by: Mr. Mario Gil Remy Gomes)

(Orange Category)
(Expansion)

[t. r\'O.305, AQUEM ALTO MARGAO GOA

Locate d in tlrc area declar ed under the pror,isions of the Water Act, Air Act, subject to the provisions of the Act
ond thc Rules and the Orders that may be made further and subject to the following terms and conditions:

I. This Consent to operate is valid upto One month from the date of Issue of this Consent on trial
husis.

'f his Consent to erate is valid for the eration of:
Product

rhon Dust Scrubbcr I'Inchinc

DII-I IR D BE IE N

)
Sr. No

.1

(l)

(u)

1 he daily quantity of industrial effluent lrom thc quany shall not exceed NlL

The dally quantity of domestic effluent from the quarry shall not exceed [!!

Domestic Efflucnt treatment and Disposal:-( iii)

'I'hc domestic wastewater shall be treated in a properly designed septic tank and discharged on land for
percolation tlrough soak pit ofadequate size witl.rin the unit premises.

(Li) 'lhc unit should cmpty scptic tnnl( rnd soak pit periodically through night soil tanhers for safe
riisPosrl and submit the copics ol thc rcccipts to the Board on regular basis.

\citr l)ricrrrc Inclrrstlral liitutc, Opp..SaliBaLo Serninaly, Saligao-Baldcz Goa-403511

Quantity
l.5HP motor
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(!) A good llousc-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
rnaintaincd in leak-proof condition. Floor washings shall be maintained to the emuent collection system
onlv rnd shall not be allorved to find rvay in open areas.

('i) \ur:l!.44d!.u!Se!tllU4!!sl
-'\ll tlte Solid rvastes arising in thc premises shall be properly classified and disposed off to the
satislaction of Board.
The total uanl.lt shall be se ted and treated as follo'ns:

Sr. no

Solid Waste Ash

+ (.O\I)II'IONSREOUIRED 1'O BE CON{PLIED UNDER THE AIR ACT'fhc unit shall lnaintain and operate air pollution control slstem of adequate capacity for the following
cqLrFrnents

Namc of
Equipments/
Installation
Carbon Dust
Scrubber Machine

No ol Capacity
Installation

I.5HP
motot

(ii) The umt shall erect the chimne ofthe follorvin ecifications:s S

Sr. No

, rr t I'hc unit shall observe the followin
Sr. No

standards:-

Wood

(it') The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method I Part 1 of
Stacl< Ilonitoring - N{aterial & methodology for isokinetic sampling

(,,) The unit should comply with all the standards for D.G. Sets presoibed at Sr. no. 94, 95 and 96 of
Schedule I ofthe Environment (Protection) Rules, 1986.

("i) Thc r:nit should cary oLrt eurission monitoring from the stacks a year from a laboratory recognized by
Ministrl,of Environment and Forest under the Environment Protection Ac!, 1986 and the result sball be
submitlcd to this Board.

ii;i; t hc unit shall takc adequate measrrres for control ofnoise levels from its own sources within the premises
ln re cct of noise. The limits arc as follows

Calcgory ofArea/ Zone Limits iD dB

lndustrial Area 7-S

(lomrrrcrcial Area 65

Residential Area 55

Silcnce Zonc 50

Day tirne is rcclconed betrveen 6 a.nr. to l0 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

N!'ar Pilernc lndustrial Estal.c. Opp.- Saligao Scrninarl', Saligao-Bardez Goa-40351I

Page 2 of6

Type of seg:egated solid waste Quantity Disposal

5 Kg/day Sold as manure

Matter

150

Particulate
mgA.lmr

Soz
Kg/Hr

Chimney attached to Height
Carbon Dust Scrubber Machine l5mts

Tlpe of fuel Quantity /hr
80kg/day

Night timeDay time

10
55

45
40
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".l,: :.pirlic3ticn in prescribed lorm along rvith the prescribed fees for of Consent shall be submitted at
lcast 60 dals before the expirl, of validity of this Consent. An application for ofConsent submitted after
cxpiry of the validity shall accompany with penalty of 50% of the Consent fees in addition to the
plcscribcd conscnt fces.

ii\') The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
uoisonoLrs. noxious or polluting marrer inlo a stream or well or on land or into the atmosphere, as result of
s,rnh ili,icharoe u'atet,'air is heing pollrrted.

I \ ) l'hrs Clonsent is granted without any prcju dice to any of tlre permission(s) required under any law, by laws
and rcgulations in force.

(\,i) This Consent does not entitle the party to commence activities until and uniess all the other Permissions
as required under the relevant statutes are obtained by the party and this Consent to Operate is confined to

mattcrs arising out of the Air Act and Water Act only
(vii) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding

on the appiicant.

(r,ii i) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 3Oth September of the succeeding year as per the provisions of the rule l4 of the
Environment (Protection) (Second Amendment) Rules, 1992.

s. GLr-ETIALCONDITIONS:

l h."' ,.rnit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
elfluent/ emission or hazardous wastes or control equipments provided for without previous permission of
tlre Board.

The unit shall provide facility for collcction of samples of effluent, air emissions and hazardous wastes to
thc Board staff.

I{eliable flow meter shall be installed to maintain record of water consumptiorvwaste water generation per

day. The records so maintained shall be made available to the Board officials whenever required.

Thc industry shall bear the cost of analysis / monitoring in case of complaints received by the Board/
reinspectiolls due to non compliances obsened by the Board & monitoring carried bythe Board.

The unit sirali submit the cietaiis of tire Pubiic Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

The unit slrall submit returns for disposal of batteries under the Batteries (Management & Handling)
Rules 201 I , if applicable.

The unit shall submit retums for disposal of e - waste under the E- Waste (Management & Handling)
Rules 2011, if applicable.

(r\ )

(x)

(\i)

(\ii)

r\iii)

\crr Pilcrrrc lndustrial Esratc. Opp.- Saligao Senrinary, Saligao-Bardez Goa-403511

Page 3 of6
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(rir') The unit sllall submit rctums for disposal ol plastic waste under the Plastic Waste (Management &
Handling) Ruies 201 l, ifapplicable.

ttvt The Unit shall complv to the guidelines and DUST Mitigation measures in handling constmctlon
marerial and C and D rvnste issucd by Central Pollution Control Bosrd and are placed on Board
rr ebsitc gonspcb.gor'.

rl's. l'Rt:\CII B.\KER\'
.l(!Dr.sintc(l I)\'; \lr. \lflrio
rOr a rrgc Cl tcgo 11)

lr. No. 305, AQUEM,
r\1.'IO \IARGAO GOA

(;il llcm\ (;{,mc\1

L Accounts Scction
2 Concerned File
3 CLiard Filc
4 Scicntific Scction - To carry out stack emission monitoring and Ambient Air Quality

Monitoring to verify the efficiency of Air Pollution Control Device

Rcccivcd Consent fee of: The ca itxl Inyestment of the unit is Rs.s 3 0/-

1757 bk.no l8

Digitally signed

SANJEEV by SANJEEV

OGLEKAR

JOGLE 021 .',I 1.05
16: l 2:52 +05'30'

(Sanjeev Joglekar)
Sr. Environmentsl Engineer

Goa Statc Pollution Control Board

Near Pilcrne Industrial Estate. Opp,- Saligao Scminary, Saligao-Bardez Goa-403511

Page 4 of6

Challan no, Amount Date
Rs.5600/- (Air & water
Consent Fees)

t2/08/2021
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',,,i srrr loliuliofl Co trol llorrd QEHS-CtE-F(06-03)

CUSTOMER FEEDBACK
!Je:r Ci!izen Cu$omer,
We appreciate you for sparing a few minutes fo. giving us your !,aluablc feedback on our scwices

\ame : .......

Co tilcl ........

Dare

AIc vou a\\'are that scrlice standards are includcd in thc Citizen's Charter as available on Bosrd's website :www.gonlpcb.qov,in?

No

Il ) cs. rs rhe Ci!izen Chancr simple and casy to understand?

availed

ves [--l No

I)cscription of scrvice deliverY

l)a rir me tcrs
(Co n scn ts/Autho risation/RTI's/Co mpl
ir irt\ elc.
Trre laken !o deltver servtce in comparison to
:cr!rcc srandards menrioned in Citizen's Chaner

Quality of ser\"ice (accuracy, completeness)

Knowledge of dealing hand / staff regarding
scrviccs./scheInes

courles), ofstaff

Board s response in view of your
q ucl j,/rcquirement is to your satisfaction

Datc of )'our visrl to rhc office and your overall

Sucgcsiions lor rnrprovement. if ant

Ncar Pilcrnc Industrial Estate. Opp.- Saligao Seminary, Saligao-Bardcz Goa4035l1

Page 5 of6

Fai
r

Averag
c

Poo
r

Reason
for
grading

Excellen
t

Good

thc

tl
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Signature & date

'.lrt \lcniher Secrctary.
ana Stal. Pollution Control Board,
Near Pileme lndustrial Estate,
Onpositc Saligao Seminac', Saligao, Bardca Coa, 40351I

Plcasc notc that your feedback is considercd cssential for ovErall imprcvement and dcvelopmsot of Board funetionr i1
scrrrcc of environment.

\!'nr I)iicrnc lnclustrial L.strrtc. Opp.- Saligac Scrninary, Saligao-Bardez Goa4035l I

Page 6 of6
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ATE
Floor,.DC PlToWerS,

pan Gqa

G TS NOA P
D Im ttoEto ih aza,po

a 4 30 0 01,
80+9 2 oJ,

web site:www rnoas cb
e-mail: goapcb@reditfmail.com,

2438567,2435828,24
Fax: (0832) 2438528

ffi\lvr-

Reco nlsed under Environment (Protectlon Act, 1986: Offlclal Gazette No.322 dated 08/Xu2014

Sample cdllected By

Date ofSam le collectlon

stack Attached to
Stack Diamoter mt Recta n le

ANA

Llmlt,

t'rn
Rcmarks I The Tradltional Oven No. 1 was in operatlon during the time of Stack monltoring. l,lo Alr Polluflou Controlsystem
are lnstalled , A stack has been provided of 11.0 meters hel8ht from Eround level to let out tho emlssion of Flue Gases from
the oven. ('Bv lnstrument (M eUINTOX ) 

*i*.Endrcif ReD:oltrr*.*'

FoT GQA STATE FQILU.UON CONTROL BpABo,

Authorl!.ed.

\f€F
KrtshnanLth pednekar

Sclentlflc Asslstant
Sclentlst t)

Note :

Pcrmlsslb!c Umi per current Conlent to OprRte-.AIrAchr-dute i 1936 a_r.3menied for.emisslgpg.

!
I
f
t
t
T

I
I
I

San ankonkar

Sample / Report No, GSPCB sM-TR/20 263

o,
2

W,s, Flencl BaLe"ry, QhName of lndustry &
Address

Re ft Date

Nature of sample tg

N iles Suh aa(e

13.01.2020

Chandmshekhar Parab

202ADate of Sample Recelpt

Datc of Start of Analysls 2020

is!i!"g!g!pl$ie! of Ana

OF

Trad I IOn lOven No,1

15.01.2020

D

0.06

11.0(mtr)
StackTemperature ( 'C )

Stacli Veloclty of FIue Gases ( mlsec ) 2.92

448Stack Vo,un'e of Flue Gases ( ltms/hi)
Type of Fuel

FuelConsqmptlon I Kcs/day )

Test ResirltjParanreters

fotal Partlculate Matter
TPM

Test Methods
lS 11255 ( Part I)1985

Unlts
m6/ Nm 126

co II rElectrochemical 
I 5959

5,

6. Thc method, n ofsam plin ncludin n lagram, s

es

n

( )

Tel 2438550,

150

Analyst

I l Ic rcsult relers only ro the tested sample! and appltcable paratneters. Endorsement of products ls nelther lnlerred nor Implled,: Tl'is reF,c,( rs oot to be rcDroduccd lvholly o,. in pa", o, ,r"d ln ,ny aa*e,tisinfmeAf" wirnour,,l" p"r,nirrlon ot th-e e-oard ln wrtrhrg,3 The Board k not rcsponsrb'e for rhc authenticity for the sampres not.oroa"iiv tr," soard ofrciars.1. Tolal IIabillty of our laboratory is ltmited to tf," f"*,."a ,ioi,* *nVJO o, * r,'r,", ortoithis reDorr ls iubje*to qoa Jurlsdlc,on
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GOA STA
.I'E POLLUTION ContrnoL BoARD

DDnrpo Towors, 1'r & 4tt' Floor, DC Plaza' Patto,
Panaji 403 001, Goa

Tel : +91 (0832) 2438567, 2435828, 2438563, 2438550,
Fax: (0s32) 243==ri=vi.Erdi,\7r

e.mail:goa

Reco nlsed un r Ertv ronltlen on al G

sanlple R port No. GSPCB -T 64

Re rt 0ate
Name of lndustry &
Address
Nnture otSJlllPle

22.01.2020
M/s. French, Baliery, Chalia no .111and 112( part) PT sheet 242, H. No

510,Nr. St. Seb astian Church, A Ma on salcate Goauem

mlssion iinrpie colleaed {rom stack c!nnected to TraditionalFlue 6ases e

Oven No. 1.

Krishnanath Pedne (SA ), Nilesh Surlekar ( SLA),

Xawa linho Rodri es(

0,0 6

11.0

326
Wood

80,0
ANALYTICAL PARAMETERS

Patameters

Remarks: The Tradition ,z

Permissible LImlts

a onitoring, rr
heightfroir ground level to let oqt 

-t h'4. e miss ion of Eluc Gasesfrom

r* tg6igqi6qqr6rtr ""
For GOA STATE pOtLUTtON CoNTROL P.OARD,

Authorlsed Slgnstory

lr,g.

II

s.

are installed , A jra.k has been provided of 11.0 meters
the oven. (ll!y l651rqtnent l(M euiNIOX )

Analyst

Krlshna ath Pednekar
sclentlfic Asslstant

Note:
1. Tho resuh r€fers only
2, Thls repon li nct to

to the tested-s

&",[
sanlay xlfi6ila,

$ciefftsr,B

amples and applicr!le p0rdmeLers. End
*r,ot.v o, in p, n or r;Jii;'";; 

"il:ii-"'::me(lt 
of ptodulls is nelther lnfel(ed nor ioplied.

a.nhenr.city ior rhe sa.;i;r;;, ..1-t.;:'llm-edia^witheut 
the permlssion oithe Bourd in wrir

ireo to u,e invorccj a;;:;; ;;;;r;;;:"'Dvthe 
Board omctatr.

:ts arisinB out ofthls repon Is subject to GoaJurisdictio

be repr-o{rrced
3. The Board is notresp onslble for th9-,i. Total li.billty of our Iaboratc,ry is lim
only
5. Perrnitsible Umjts : As per cUrrent Consent to OFeratelAl r/Schedule I of Ep nuhs 1986 as arnended foremlsslon

Date of Sanrplo collectlon
Dater.of SanrplqReceipt
Date.of .Start oi Anelysis 22.01.2

22,4!,2

Stack Attached ta
le)m

mStack Hei

itac[ o tr{) ( Ra;t;idmeler
tr )

stack lemperaturc (.'C )

Stack Velocity of Flue.6ases { m/sec )

Siact Votumu oirtuuGiesTrlffir )

Type ofFuel
Fuel Consumption (Kgs/day )

Test Methods Units Test Results
rotat p;rti;ii;G Mirtei

(TPM )

rs irzis {pirt tlilsi mg/ Nml 1n7

co rElectrochemical ppm

6. The method,locatio n ofsam pling includlng any diagram,.Eket ch, Phot ograph,l fany may be enclos cd.

O ^^--. ^l L,. /-!^---a1^^-*

Sa$ple collected BY

21.01.20

Traditiof,i
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v":a\ s ralr:v\-''.\! L7,J-'rl

GOA ST EP o
lrle a r P ilern e In d ustrial Eslate (-^ ligao Se6pir1ary;Saligao, Barder-Goa - 403511

2'407 7 0 1 . 24a7 7 02, 2407703Tel : (0832) 240 700;
Fax: (0832) 2407740

e-mail: goapcb@gspcb.in, web site: www, qoaspcb.qov.in

TEST REPORT
l0sr Rcport llo: 05PCB/5M/FIR 121.1362 3112t2A21

\'/s. Frencn Bakery
chalta lio,111 and 112(part)PT5heet242,.H.No.510,Nr.St,Sebastian Church,

t;rlure ot' Sarnple

io. of the Sa mple

; e ccllected By

:a m p1e collection
ef 5a.n p le Receipt

'ite cf Slan of Analysis

lr. .f Completion o.f AnalVsis

;!ick Attnched to
:',ac k Dia metcr (mtr
;r,: ck iteiBht ( mtr )

Sr.ac k Tc mperatu re ('C

-<tack Vrriurne of Flue Gdsei 1

ype of Fuel
;rel Consumption (kg/day)

8

06lt
07 20211

13 021
OF STACX

stack Velocity of Flue Gases.( sec

Nm .hr

N/A

Tra ro ug bermachineasslnoven no. 1

0

ANAIYTICAL PARAMETERS

erna.ks: ('By lnstrument KM Quintox)

Analyst

t" tEod,of '6qp.6" '
FOT GOA STATE P,OIjLUIION CONTROL BOARD,

Permlsslble Llmlts

AUthoiised sl a!ory

SanJ nkonkar

Paranlelers
)of1,c! 3te Nlatter ( TPM )

rrbcn Mon oxid e (CO)

Test M eth ods

ls 11255 ( Part l)1985

'Electroche mlcal

\:

xiishnJnath Pe d neka r

S cie nllfic Asslsta n t sclentlst B

U nits Test ResulB
mB/Nmr 85.4

ppm rzn

iir'
_/,,,-,<rr l,r!crron:YlDlhelestedssmpleJandapplic!bleparometeri.fndolsementolproduclslin€itherlnfenedno. lrnplled,
'i,'!'./(lrobe,eproducedwholl'/oring.rloruledlnanyadvertitinsmediawithouttheprrrnlrslonoftheSoardinwriCng
' ' . .1 \ ^ r ,,,ioc^!,oie lor !he iuthe^rrcrry lor !he r.mpt.t 60t collecl.d by the Board O,{rciah.

:.-'1l'..i)lo^/L,l,mr!ediolherovorcPdafirounLAoyditguleanri^touto,tlrir?porii5rublecttoGoaJunrdrctiononV
... ' .-. , . .r rs  s p€/ cu'r€nr Conrrni to Op.rate-Air/s(h€dule I o[ [p Rutes l9B6 a! om!nded tor emiirtoh!

o.at Dn ol rrmp|^8 rnclud n8 any diaBrdm, sletah,

lsocBi:8.1
qcv. tJo 00
ss ue Oale: 01.10.2020

photo8riph, i( any msy be endosed

Date

OFIAILS
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Y.EdE\!l,z

Ndar Pjler:ne lndustrlal Estate, Opp. Saligao Seminary, Saligao, Bardez-Goa - 403511
'Tel : (0832) 2407700, 2407701 ,2407702, 24o77o3

Fax: (0832) 24077OO

GOA T EPO LLUT|Ol.i GONTROL BOARD

e-mall: goapcb@gspcb.in, web site: www.,qoaspcb.qov. in

TEST REPORT
Tcst Roport No: GSPCBISM/FTR/21 363

Nanre of lnd ustry & M/s. French Bakery
Chalta No.111 and 112(part) PT Sheet 242, H.No.510, Nr. st. sebastian Churcn,
aquern, Ma ao Sa lce Goa

Sample collected from stac connected to traditional oven no.2 passinE

Oato:13/12l2021 J

Nature of 5a mple

Code tlo. of the Sample

I Sa mp le collected 8y
Da te of sam le collectlon

ck Ternperatu re ( 1C )

Stack Velocity of Flue Gases ec

Stack Volume of FIue Gases N m

throuBh carbon dust scrUbber machine
C 0

man sA), Nilesh Sirrlekar ( sLA)

08 1 021
ae/ 02

2021

onalo en h carbon dust scrubber mach ln eU

Type of Fuel

P3ram eters
iotal Parliculate Mafter { TPM )

Ca rbon Monoxlde (CO)

ncm.rrr-s: (' gy lnstrument KM Quintox)

Krlshna a tll Pc dn eka r
Sclcntlfic Asslstant

s7

AN ALTTI C.A L PARAMETERS

r
doo

N

Pe rmlss ible Ll'n its
l.s0

*..End of Report.".
FoT GOA STATE POLLUTIoN coNTRoL BoARD,

Auth orlse d S n;ltory

Sa njay Ka konkar
Sclentist Lr

0ate of 5am leR ce ipt
Date of Stan of ,sls

5t!ck Attached to
Sta ck Diarneter (mtr )

Stack H elAht (mtr )

F uel Con5u mptlo n (

Load \%)

Test Methods
ij rizs5 i part l)rgss

'Electroche mical

U nits

ppm
m8,/Nm

Test Re5ults

40.9

l,,lo t e :

-l'e feru't.eleri only to,the tertad rample,.an(:aqpltciblg p-ralnele.s. Endorlcment o, product3 ir neither inlErred nor irnplied.
Tn : rc;o'1 ,r .ot to be reproduced wholly oa ln part or ured In any advertlrln.:mEdi, wj{hout the.p€rmisrion ot the Bord rn wnt 

^t.Thc Eoard ir .ot responslbl6 forrthe au$enr'idty lor the !rmples not .ollecredrby thc BoBrd Oillclair.
Tol.l liab,lLlv o, our laboratory'B limlted to th( lnvolcrd nmount, Any dirpute !rlsing our o|thir report ir !rblc<t lo Go. Jorlldiclron cnly
P{rnrisrible Lrlnilr : As per curr€nt Conre,rt to Operare.Alr/Schedulc I ol EP RulEi 1986 ns smended lor emtrlion!.

1

7

3

5

6

GSPCB/FTO4
Rcv, I'Jo.00
lrsuo Datc: 01.10.2020

diJ rketch, JTlrr nrclhod, locitron ol ram

,l

D ate
DETAIIS'OF STACK

0.16
15

52

571
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MINUTES op ttttr tlg* MEETTNG oF THE GoA srATE
POLLUTION CONTROL BOARD HELD ON 2l', December,202l AT

3.fi) pm lN THE CONFERENCE IIALL OF THE BOARD.

I. The l49s meeting of the Goa State Pollution Control Board was held on
21d, I)ecember,202let 3.fi) pm in the Conference hall of the Board.

The following members attended the meeting:

l4

8

At the outset the Member Secretary, Goa State Pollution control Board
welcomed the Chairman and the Members for the 1496 meeting of the Board
and with the permission of the chair took up the Agenda items for discussion
and deliberation.

Agenda item no. I
Confirmation of the minutes of the l48s meeting of the Goa State Pollution
Control Board held on 0710912021 .

1

I Mr. Ganesh B. Shetgaonkar, Chairman

Chief Engineer, Water Resource Depr was represented by Mrs. Sushma
S. Shirodkar, Assistant Surveyor of Works.

3 Director of Mines was represented by Mr. Sanford Mascarenhas, Assistant
Geologist.

Director of Health Services w.rs represented by Dr.Anuja Naik

5 Mr. Nilesh Shah, Prcsident, Travel and Tourism Association of Goa, 609,
Dempo Towers, Patto Plaza" Panaji Goa.

6 Ms. Unnati Sahastrabhudhe, Panch Mernber, Village Panchayat Velguem,
House no.3098, Vandamol. Velguem, Bicholim Goa

7 Mr. Sanjay Naik Panch Member, Village Panchayat Sanvordem

Mr. Atul Jadhav, Chairman, Confederation of Indian Industries

9 Goa Tourism Development Corporation was rcprcs€nted by General
Manager

10. Dr. (Mrs.) Shamila Monteiro. Member Secretary

)

v_-
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' 
The Member Secretary informed that the he minutes of the 148th meeting of the
Board held on 0710912021 1 were forwarded to all the members vide office
letter no.4/l 48/2 l -PCB/Admir/l 0535 dated 13 /09 1202 I . Further no comments
werc received from any members.

The minutes of the meeting were confirmed.

Agenda item no.2
Follow up action on the decision taken at the l48s meeting held on O7lWDA2l.

Agenda itcm no. 3 - Order is issued to the officials, similarly letter was also
forwarded to the Govt. for notification of P.l.O and A.P.I.O for which order is
issued by the Dept. of Environment vide no. l/13i05/06/STE-DIR/Partl643
dated 30/09/2021.

Members noted the same.

Agenda item no. 6, Bakery Unis of capacity < IMT/day using wood fired oven.
The decision of the Board may be read as:

Further Bakery units of <lMT day using wood as fuel are to be categorised

under orange as the score calculated by TAC is between 40 to 60 (43.75).

Membcn noted the rrme

Members noted the same.

Agenda item no. l4 - Request from ltl/s South West Port Ltd. For relaxation on

monthly handling capping on coaUcoke within overall permissible quantity of
5.5 MMTPA - The members after deliberation had agreed to grant l0%
leverage during the monsoon months while maintaining the conditions imposed
in the previous Consent for coal / coke handling in the fair season and limiting
the coal / coke handling to 5.5 MMTPA.

The Board is now in receipt of a request dated 28/10/20? I from lvUs South West
Port Ltd rcquesting variation in the monthly handling quantity. The unit has

submined that during the monsoon season (June to September) they are
permined to handle 2.3 MT with 0.575 MTPM without any variations. During
the fair season from October to May they are allowed to handled 0.4 MTPM

2

Agenda item no. 8, 9, 10, 13, 18 - The decisions of the Board have been

forwarded to the Department of Environment for issue of suitable Notification.

JF
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Presently the following conractual post are presently vacant in thc Goa State
Pollution Control Board.

Junior Environmental Engineer (Civil)
Junior Environmental Engineer (Mechanical)
Network Engineer (Software) official has submined rcsignation
and the post will be vacant oa0ll0ll2022.

l)
2)
3)

In view of the above, it may be proposed to appoint 3 Junior Research

Fellow with mechanical engineering background for a period of one year to
carry out the above work with a consolidated salary of Rs.25,000/- per month.

After deliberation the Board hss decided to accept the proposal
placed before the Board for recruitment of 3 Junior Research Fellow with
engineering background for a period of I year.

Presentation of the Source Apportionment Study for .{ir Quality in Vasco
da gama Goa, conducted by Professor Virendra Sethi, Environmental
Science and Engineering Department, IIT, Mumbai.

Professor Virendra Sethi made a detailed presentation to the Board
members.

After the presentation the repofi was emailed to the Board members to
further peruse the report.

The Member Secretary informed that the next Board meeting shall be
held on 30112/2021 at 10.30 am in the Conference hall of the Board for
finalizarion of a decision on the rcport submitted by Prof. Virendra Sethi.
Environmental Science and Engineering Departrnent, IIT, Mumbai

The meeting ended thanks to the Chair.

(Dr. Shamila Mooteiro)
Member SecretatT

B. Shetgaonkar)
Chairman
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fbvr'.ie=xode ( l<
Note liistory

nlint

M ; French bakery (I201956783252)
Fr('nch bakerv .lquenr alto iylargao goa h.no 305, , souTH GoA

I162(,2 L

Aopl.catron For CCA expan

Date Time: 04-01-2022 11:10

Note By: Receivjng Officer(INWARD)

Forwarded To : Scrutiny Officer-Chetan

Description:

Activity: Forward

Date Time: 05-07-2022 02:17

ru"t. av, !i!',!if,fffi;
Forwarded To : Scrutiny Officer-Chetan

Description:

ActivitY: Forward

Scrutiny Status: ComPlete

Remarks vAUDUTY TILL ORIGTNAL

Date : 04-01-2022
S!t] :

Date Time:

Note By:

Forwarded To :

Description:

Activity:

08-02-2022 09 57

Scrutiny Offlcer-
chetan(tTNEH 1)

JEE-Vijay

UNIT HAS NOT PAID
COIV1PLETE FEES, BALANCE OF
RS 1600/- MAY BE OBTAINED

For \.vd rd

Date Time: 08-02 -2022 02:04

Note By: IEE-VijaY(JEE 14 )

Forwarded To I JEE-Vijay

Oescription:

Activity: Forward

Activity: lnsPection

Description! Inspected oo 08/02/2022

Date Time:

N ote By:

Forwa rded To :

Descriptioni

Activity I

Activityi
Oescriptionr

O8-O2-2O22 03:49

JEE-Vijay(lEE 14)

Regional Officer S

Kindly approve Inspection
Report

Forward

lnspection Closed

Closed

Date Time:

Note By:

Forwarded To :

Description:

08-02-2022 03:58

Regional Officer S(JEE 1)

LDC-loice

Please put up digital draft
consent, Verify if there are
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3121t22.,4.29 PM Note History

complaints, PPP levied, fees
and validity

Activity: Forward

Date Time:

Note By:

Forwarded To:

Descriptioni

Activity:

08-02-2022 04..79

LDC-Joice(LDCg)

IEE-Vijay

draft consent put up for
scrutiny may please be seen

Forward

Date Time: 08-02-2022 04..22

Note By: IEE-VijaY(.lEE14)

Forwarded To : Regional Officer S

Description: Kindly approve draft consent

Activity: Forward

Date Time; 0A-02-2022 Oai33

Note Byi Regional Officer S(JEE1)

Forwarded To : Ertvironmer'ttal Engineer

The inspection report states
that The unit has a valid
consent valid up-to
27/OB|2O28. The unit is a
bakery deals in the production
of bread and is equlpped with
two wood fired ovens. Unlt has
installed the Carbon Dust
Scrubber Machine. The said
scrubber is connected to the
chimneys of the bakery unit. A
1,5HP motor has been
installed and the stack height
of the dry carbon scrubber is
raised to 15m from ground
level for disposal of the
smoke, The arrangement for
the water spray and for
collection of the carbon
deposit FrorF the smoke has
becn done and working
satisfactorily. As informed the
waste water will be disposed
into the soak pit, for which
necessary arrangement is
provided. Previously Board has
issued Consent for Carbon
Dust Scrubber I'lachlne dated
on 05/17/2027 valid for one
month from the date of issue
of this consent on trial
operation. As informed they
have started its operation
activity since 28/71/2021 aod
Carbon Dust Scrubber Machine
working satisfactorily and
Eoard has also carried out
Stack monitoring of thc same
and results are well within the
permissible limits lald down by
the Board. The unit was in
operation during the time of
inspection. hence may be
approved for grant of consent.
Draft consent may be
approved

Forward

Description:

Activity:

hllpsr/goaocmms.nic. in/applicationProcessingDetails/openApplicationDetails/1162621 214
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ftn4 e)rurcr I L)
CONSENT INSPI-dTIO}- REPORT

I . Nanrc & Addrcss ol Unit

2. Purpose of inspection

-i. Consent Status/ validity
4. Whether any previous complaint received, ifyes, details
5. Whether any show cause notice/directions/letter for corrective ifyes,

provide details

6. Product manufactured
r (lruntityol'production

Bread

Produ c t

+

Sno

Date : 08102t2022
French bakervFrench baken
aquem alto Margao goa h.n,.,
305

CCA-Expand Application
27/0812028

Yes

Yes

Inspection
Remark

l--
I Bread and oli

x. Raw Material

Applied
Quantity(Actual
Production of
Industry)

CCA
Quantity(Quantity
allowed as per
consent or
Installed capaciW)

NOC/
Expansion(Produc
tion Quantity
Asking for)

250

Srro Nanre' Unit
9. l\lachinc/ctluipnrentinstallcd

Namc uantl

l0 Approx production in last 2 months(based on reciepts ofpurchase of
Raw Materials orders and payments recieved)

Man power requirment

Status ofoperation oluoit Unit was under operations

Type of area/ land use/ land cover
Distance ol nearest residence/schoolAospital/any prominent structure

Distance of water body(Specift which if any)

Noisc pollution control measures adopted

Watcr consumption

ll
t)
tl
l:1

l5
l6
t1

S.uo OUICC auantl t-v

Source Capacity

I 8. Waste Watcr cneratlon

S l1() uanti

l9
l0

Disposal method

Capacity of septic tan-lJsoak pit/sewage treatment plant/eflluent
treatment plant

Whether capacity sufficient
Electrical consumption

Solid rvastc generator

I Yes

Source

r-1 Ilazardorrs Wastc

Di osalSno Tvpc OuantiW

1

SIttt.
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SIro )'pc Quantit\ Disposal ll I Manilest
I lsubmined

]f an',r61 ,.'1,,,,,.
lsubmitted

25

l6
Pcn_ ission tioln Local body
Noise levels recorded at conr ound wall of unit

Locrtion

17. DG set capacity/ Boiler ca acl

S ntr Stack He ight

28. Ovcn capacrty

tack Hcight Fucl consumption

lQ. FLrrnirce capacitvi Rota rv Kiln

S n..,

Permissible Iimits

If stack analvsis
report submittcLl

lf stack analysis rcpurt
submitted

Srto -f1'pc

Srto

Stack
Height

Fuel
consumptio
l1

Air
pollution
control
device

Roof
suction
systcm

Separate
energy
meter
connectcd

.10. [)ust suppressioli Methods

Sprilklers Provided

vided

Plantation carricd orrt

Slag crusher
installed

Is rccolrls
submittud
to the
Board

,l I . In case of lnduction furnace

Snr.t Quantity of slag
generated

Storage area of
slag

Stto

.ll. lrr casc olsponge iron units

Is brick Is it in
manuf-actur opcratrorl
ing units

ls ambient monitoring carried out

Are report submitted as per consent conditions

ls cnvironmental statement submitted

Arc all consent conditions compiled with
ls Bank (ir.rarantec sr.rbmittcd

ll'Ycs. has thc unit conrplied givc details

Quantity ol
t1y ash
generated

33.

34.

15.

-i6.

-t 7.

-18.

Yes

Yes

Yes

Yes

No

Distance tiom the unit Noise Limit measured

Fuel consumption Used oil
generation/Dispos
al ofash

If stack
monitoring facility
provided

If stack monitoring
lhc ili vided

If stack
monitoring
facility
provided

If stack
analysis
report
submitted

Whether sprinklers are
in opemtion

Metalled Road
provided

Whether proper
benching is done
for slag dumps

Toe wall is
provided

Where is
the fly ash
stored

No of
bricks
manufactur
ed

Is entire fly
ash utilized

Whether
Log books
are
maintained

2

L

Sno. _

t-
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19 .\dtlitiona I Obsr.'n ations
1'hr.. undersigncd N4r. Vrjay Kansekar (JEE) along with Mr. Seby
F crnandes ( FA) inspcctcd the unit Mls. French Bakcry. located at
Ilousc rro. r 10. PT Shect No. I I | & I l2(Part), Aqucrn Aho,
\1Argao. Salccte. Goa on 08102t2022. Thc Unit has applied for
ftcDeu,al ol'Conscnt to operate Expand under Air Act and Water Act
tbr Carbon Dust Scrubber Machine having 1.5 HP Motor Capacity.
The Unit u as in Operation during the time of inspectron. The
applicant NIr. Mario Cil Remy Gomes and Mrs. Celina Gomes was
prcsent duling thc course of inspection and provided the details. The
Lrnit has a r llid consent valid up-to 2710812028. The unit is a bakery
dcals iu thc production ofbread and is equipped with two wood fir6d
or crs. LJnir has installed the Carbon Dust Scrubber Machine. The
said scnrbber is connected to the chimneys ofthe bakery unit. A
| .5HP nrotor has been installed and the slack height ofthe dry carbon
scnrbber is laised to l5m ftom ground levcl for disposal ofthe
snroke. Thu arrangcnrcnt tbr the \4 atcr spray and for collection of the
carbon deposit from the smoke has been done and working
satisfactorily. As informed the waste rvatcr will be disposed into the
soak pit, for rvhich nccessary arrangerncnt is provided. l'reviously
Board has issued Conscnt lor Carbon Dust Scrubber Machine dated
on 05i I 112021 valid lbr one month from the date ofissue of this
consent on trial operation. As infomred they have stafied its operation
re tir itv sincc 28 lll202l and Carbon Dust Scrubber Machine
u orking satisfactorily and Board has also carried out Stack
monitoring of thc same and resr,llts are well within the permissible
limits laid down by the Board. The unit was in operation during the
time of inspection.
(''onclusion

Ilccommentlations

-l0

-+l

Signature ofinspecting officia I

3

258



A^."* rr* F1

GOA STATE POLLUTTON CONTROL BOARI}
frqrq TCTtotf\ filiTq rrg6

(An ISO 9001-2015, ISO 14001 :2015, ISO 45001:2018 Certified Board)

Tol/Fax No. : 0832-2407700

No. 1 0/l /2I J,CR tl ,egl 2.l5E1By Rcgisrcrcrt A.D t g l$12022

DIRIICTIONS IINDER SECTION 33(A) READ WITI.I SECTION 25126 OT THE
WATIiR (PR VENTION AND CONTROI, OF POI,I,IITION) ACT. 1974AND UNDER

Phone Nos. : 0832-24O7740
2407701, 2407702
2407703

--

ffi

SECTIoN .31(A) WITH SECTION 2I OF THE AIR REVENTION AND
CONTI{OL OF PO UTION ACT, 1981.

Ref: l) Dircctions issued vide no. 10/1120-PCBlLegl16546 dated t6llA2020

WHERI'AS, the Goa State Pollution Contol Boad (hereinafter referred to as 'Thc
Board,' in short) vide Directions refened to as Serial No I had directed you to stop tho
operation ofyour Bakery unit, namely lWs French Bakery located Near St. Sebastian Church,
Aquem Margao Goa.

WHIII{IIAS, subscqucntly you have applicd to thc Board for issuance ol Consent to
Ilstablish lor installation of Dry Carbon Collcctor Scrr"rbber vide application dated 07 fi5/2021
r,,,hich was glantccl by thc Board vide Conscnt to Establish Older dated 31.05.2021, which was

valid upto Commissioning of thc unit or 6 months rvhichcvcr was carlier.

WHEREAS, thc above Consent Order did not pcrmit your unit to commence operations

but only permitted the installation of Dry Carbon Scrubber.

WHEREAS, you thercafter submitted an application daled l2l08D02l for Consent to

Operate (CCA-Expansion) for thc operation of Carbon Dust Scrubber Machine.

WFIEREAS. thcrcalier an inspcction of your unit rvas conductcd by lnspccting Official

of'thc Board on 17.08.2021; the rcporl ofinspcction indicatcd tlrat your unit had installcd the

Carbon Dust Scrr"rbbcr Machine. installcd a I .5.HP motor and increased thc stack ltcight of llre

Ovcrr ul tle urriL tu i j rlr:[ers. Tire r{iputl rriso siliud Llldl Lil: unii was lloi in oporliioll.

A copv of thc inspcction rcpott datcd 30l0lll202l is cncloscd.

Noar Pilerne lndustrial Eslat6,
P
p. Saliqao Seminary, Saligao, Bardsz, Goa - 403 511

E I

GOA Emrllldi:

Chslrman, GSPCB: chalrmaa-gspcb.gorOntc.ln
Mcmb6. 9ecretary GSPCS: mr{!pcb.goaOnlc.ln
Offt c6: mrll.gspcbOgov.ln

259



WI{EREAS, 1/ide Order dated 05.11.2021, the Respoudent Board issued Consenr

to Opelate to (Expansion) to youl unit for Trial opcration of Carbon Dr.rst Scrubber

Maohine i.5HP motol that was valid for a pcriod ofone nlonth from the date ofissue

o1'thc Consent. Your unit was pernritted to operate for the pcriod of I montlr in order

to tcst the cfiiciency ofthc Carbon Dust Scrubber Machine.

A copy of thc Ordcr datcd 05ll7l02l is cncloscd.

WHEREAS, thc Consent to Operate order dated 05.11.2021 whiclr rvas valid for

one month has sincc expired; howevel your unit has applied for renewal ofthe Consent

to operatc (CCA Expansiou) for the operatiou of Carbon Dust Scrubbcr Machine vide

application dated 07 I 0A2022.

WHEREAS, thc Board has not gmnted the above rcnewal of Conscnt to opelate to

you till date.

WI-IEREAS, the Boatd through its officials lras conducted a site inspection of your

r.nit on 08/02i2022 during which time your unit was found to be in operation.

A copy of thc rcport of thc inspection rlatcd 0810212022 is enclosed.

WHEREAS, such operation ofyour unit as obscrved during the inspection conducted

by tlrc Boald on 08/02/2022 ir:dicatcs tl,at you are operating your unit in violation of tlre Boalds

directions dated 16/1?/2020 as lef'ellcd 1o abovc and as issued to you under Section 3l (A) of
tl:e Air Act & 33 (A) of tlrc Water Actl tlreleby grossly violating the provisions of tlre Water

Act & Air Act,

NOW THEREFORE. in light of the above the Management of M/s French Bakery

locatcd Near St. Sebastian Church. Aquet1] Margao Goa. is lrereby directed to Shorv Cause

witlin a pcriod of 7 days from the date ofrcceipt ofthese directions as to why stringent legal

actiols under thc plovisions of thc Ail Aot & Watcr Act should r-rot be initiated agsinst you by

tlrc Board fot violating its direotions dated 16/1212020-

, ,. .FEl.t{.T{ {qR .s.cu ette.direetsC to,imr:'ree}ial*ly ruspurd'the opertrtien'-ofyo.rrsai$'Baltery- '" -
ur:it in tems of the Boards directions dated 1611212020 and submit cornpliance repoft to this

office immediately.

Page z of 3
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TAKtr NOTE, that failurc to comply with the aforesaid clirections within the
stipulated tirnc period will conrpcl the Boarcl to initiate stringent legal action against you under
thc provisions of thc Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control ofPollution) Act, 1981, without any further noticc.

,Jll> day of Marcb,2022.Issued on this

To,
lWs. French Bakery.

C/o Mr. Mario Gil R. Gomes,

H.No 510, Near St. Sebastian Church,

Aquem Margao Goa-

Copy to,

1. Oftice file. .

2. Guard file.

3. Lcgal Scction file.

Page 3 of 3

\
11or. srrkiil-onteiro;

Member Seoretary
Goa State Pollution Control Board
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3/23/22, 7:49 PM chambersofrg.com Mail - Re: Appeal No. 08/2020(WZ): Mahendra Kakule vs GSPCB & Ors., pending before the Hon'ble NGT

https://mail.google.com/mail/u/0/?ik=baade361ee&view=pt&search=all&permmsgid=msg-a%3Ar7822940030255867563&simpl=msg-a%3Ar7822… 1/1

Nancy Shah <nancyshah@chambersofrg.com>

Re: Appeal No. 08/2020(WZ): Mahendra Kakule vs GSPCB & Ors., pending before
the Hon'ble NGT


Nancy Shah <nancyshah@chambersofrg.com> 23 March 2022 at 19:49
To: shivshankar.swaminathan@yutilaw.com
Cc: Ruchira Gupta <ruchiragupta2010@gmail.com>, Ruchira Gupta <ruchira@chambersofrg.com>, Anurag Sharma
<adv.sharma91@gmail.com>

Dear Sir, 

Please find attached the updated Status Affidavit on behalf of GSPCB to be filed before the Hon'ble NGT in the
captioned matter.

Kindly accept the service of the same. 

This is for your kind information and record. 

Best regards,
Adv. Nancy Shah
8860478898

Status Affidavit 23.03.22.pdf

9724K

https://mail.google.com/mail/u/0/?ui=2&ik=baade361ee&view=att&th=17fb725afdce7f9e&attid=0.1&disp=attd&realattid=f_l13nj2d81&safe=1&zw
Mona Sinha
Typewriter
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